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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION NO.09 OF 2021 

IN 

ORIGINAL APPLICATION NO.78 OF 2021 

 

IN THE MATTER OF: 

RAMESH MALIK & ANR. …APPLICANTS 

VERSUS 

UNION OF INDIA & ORS. ....RESPONDENTS 

  

REPLY ON BEHALF OF PROJECT 

PROPONENT NAMELY M/S AMAR NATH 

AGGARWAL INVESTMENT (P) LIMITED 

TO APPLICATION 

 

MOST RESPECTFULLY SHOWETH: 

PRELIMINARY SUBMISSIONS: 

 

1. That this Hon’ble Tribunal, vide order dated 06.01.2022, was 

pleased to direct issuance of notice to the Project proponent, 

answering respondent herein, upon grievance of the Applicant 

against grant of extension of Environment Clearance (EC) by State 

Environment Impact Assessment Authority, Haryana (hereinafter 

referred to as “SEIAA”) on 05.01.2021. A copy of order dated 

06.01.2022 passed by this Hon’ble Tribunal is attached as 

Annexure R-1. 

 

2. That the Project Proponent would like to state at the outset that it 

has diligently complied with all the relevant rules and regulations 

and has not been in breach of any of the applicable conditions, as 

is being detailed in the following paragraphs. A brief list of dates, 

which are relevant for the present purposes are as follows: 
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15.03.1996 Much prior to the issuance of EIA, 2006 

Notification, License No. 33 of 1996, dated 

15.03.1996, was granted by the Department of 

Town and Country Planning, Haryana to the Project 

Proponent for setting up of residential colony at 

Village Bhagwanpur, District Panchkula, Haryana 

over an area of 102.18 acres. A copy of License No. 

33 of 1996, dated 15.03.1996 granted to the Project 

Proponent is attached as Annexure R-2. 

  

20.12.2001 Part completion certificate, dated 20.12.2001, was 

issued in respect of 93.08 acres by Director, Town 

and Country Planning, Haryana in respect of the 

main project. A copy of the Part Completion 

Certificate dated 20.12.2001 is attached as 

Annexure R-3. 

 

14.09.2006 EIA Notification, 2006, dated 14.09.2006, was 

published was by the Ministry of Environment and 

Forests, a copy of which is attached as Annexure 

R-4. 

  

16.10.2006 Hon’ble Supreme Court, vide order dated 

16.10.2006, in Goa Foundation v. Union of India 

reported in (2020) 15 SCC 811, directed MoEF to 

file an affidavit stating the proposals which have 

been received from the State Governments requiring 

them to initiate measures for identification of 

suitable areas. A copy of Order dated 16.10.2006 

passed by the Hon’ble Supreme Court in Goa 

Foundation v. Union of India though reported in 

(2020) 15 SCC 811 is attached as Annexure R-5. 

 

04.12.2006 Hon’ble Supreme Court, vide order dated 
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04.12.2006, in Goa Foundation v. Union of India 

reported in (2011) 15 SCC 791, directed MoEF to 

give a final opportunity to all States/ UTs to 

respond to its letter.  

It was stated by the Hon’ble Apex Court that “The 

communication sent to the States/Union Territories 

shall make it clear that if the proposals are not sent 

even now within a period of four weeks of receipt of 

the communication from the Ministry, this Court 

may have to consider passing orders for 

implementation of the decision that was taken on 

21-1-2002, namely, notification of the areas within 

10 km of the boundaries of the sanctuaries and 

national parks as eco-sensitive areas with a view to 

conserve the forest, wildlife and environment, and 

having regard to the precautionary principles. If the 

States/Union Territories now fail to respond, they 

would do so at their own risk and peril.” 

 

A copy of Order dated 04.12.2006 passed by the 

Hon’ble Supreme Court in Goa Foundation v. Union 

of India reported in (2011) 15 SCC 791 is attached 

as Annexure R-6. 

 

29.10.2008 Project Proponent was granted 2nd License No.186 

of 2008, dated 29.10.2008, by Director, Town and 

Country Planning, Haryana for Expansion project, 

over 16.156 acres. A copy of 2nd License no.186 of 

2008, dated 29.10.2008, granted for Expansion 

Project is attached as Annexure R-7. 

  

14.11.2008 At the time of expansion of the project, Project 

proponent sought clarification from Ministry of 

Environment and Forests regarding applicability of 
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EIA Notification, 2006 to the case of the Project 

Proponent. MoEF, vide letter dated 14.11.2008, 

categorically clarified that no approval is required 

by the Project Proponent for expansion of the 

project. A copy of MoEF letter dated 14.11.2008, is 

attached as Annexure R-8. 

 

21.04.2009 

 

Project proponent still diligently and bonafidely 

submitted application for seeking prior 

Environment Clearance for Expansion project on 

21.04.2009. 

 

04.11.2009 District Forest Officer, vide letter dated 04.11.2009, 

stated that the project does not fall within the 

reserved area. Land is 3.9 kms from Bir 

Shikhargarh sanctuary and 1.6 kms from Khoi 

Ratan sanctuary. A copy of letter dated 04.11.2009 

by the District Forest Officer, alongwith its 

translated copy, is attached as Annexure R-9.  

 

02.12.2009 Office Memorandum, dated 02.12.2009, was issued 

by MoEF stating the Procedure for consideration of 

proposals for grant of Environmental Clearance 

under the 2006 Notification, which involve 

forestland and or wildlife habitat. A copy of Office 

Memorandum, dated 02.12.2009, issued by MoEF 

is attached as Annexure R-10.  

It is relevant to mention that Project Proponent had 

already filed its application in April 2009 for grant 

of EC and the same was pending when the said 

Office Memorandum was issued.  

 

25.03.2010 Project proponent was granted Environmental 

Clearance for expansion of the project, vide letter 
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dated 25.03.2010. It is relevant to mention that 

SEAC in its meeting awarded “Gold” grading to the 

project. A copy of Environment Clearance dated 

25.03.2010 is attached as Annexure R-11. 

 

 02.09.2015 Part Completion certificate was granted by Director, 

Town and Country Planning, a copy of which is 

attached as Annexure R-12. 

  

24.10.2016 Central Government, vide notification dated 

24.10.2016, notified an area with an extent from 

Zero meters upto 925 metres from the boundary of 

Khol Hi Raitan Wildlife Sanctuary as the Eco-

sensitive Zone. A copy of Notification dated 

24.10.2016, for Khol Hi Raitan Wildlife Sanctuary is 

attached as Annexure R-13. 

 

23.11.2016 Central Government, vide notification dated 

23.11.2016, notified an area with an extent from 

Zero meters upto 1200 metres from the boundary of 

Bir Shikargarh Wildlife Sanctuary as the Eco-

sensitive Zone. A copy of Notification dated 

23.11.2016, for Bir Shikargarh Wildlife Sanctuary is 

attached as Annexure R-14. 

 

31.10.2017 Application, dated 31.10.2017, was submitted by 

the Project Proponent for grant of extension of 

Environmental Clearance. The objections raised by  

 

08.08.2019 2009 Office Memorandum was superseded by OM 

dated 08.08.2019, a copy of which is attached as 

Annexure R-15, wherein it was stated that for 

projects located outside the Eco-sensitive zones, 

prior clearance from Standing Committee of 
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National Board for Wildlife will not be applicable.  

 

16.07.2020 Further, Office Memorandum dated 16.07.2020 

clarifies that State Governments not to insist upon 

wildlife clearance for developmental projects outside 

the Protected Areas. A copy of Office Memorandum 

dated 16.07.2020 is attached as Annexure R-16. 

 

30.09.2020 SEIAA, vide letter dated 30.09.2020, stated that no 

construction activity has been carried out since 

March 2017, area for expansion has not been 

developed so far and recommended the case of the 

Project Proponent for grant of EC. A copy of letter 

dated 30.09.2020 by SEIAA is attached as 

Annexure R-17. 

 

05.01.2021 Extension of Environmental Clearance was granted 

vide letter dated 05.01.2021, a copy of which is 

attached as Annexure R-18. 

 

25.03.2021 Upon O.A. No. 78 of 2021 being filed by the 

Applicant challenging grant of extension of EC to 

the Project Proponent, this Hon’ble Tribunal vide 

order dated 25.03.2021 was pleased to direct that 

the issue be examined by a joint Committee of 

SEIAA, Haryana and Chief Wildlife Warden, 

Haryana. A copy of order dated 25.03.2021 passed 

by this Hon’ble Tribunal in O.A. No. 78 of 2021 is 

attached as Annexure R-19. 

 

 Pursuant to order dated 06.01.2022 passed by this 

Hon’ble Court in Execution Application No. 9 of 

2021 in O.A. No. 78 of 2021, SEIAA, Haryana 

issued Notice for Withdrawal of EC dated 
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18.01.2022, a copy of which is attached as 

Annexure R-20. 

 

A. DETAILS OF THE PROJECT IN QUESTION – FACTS 

 

3. The Project Proponent has developed a ‘Township and Area 

Development Project’ over a total area of 118.33 acres (including 

expansion of 16.15 acres). The main project comprising of 102.83 

acres was granted License in the year 1996 and Completion 

Certificate by the Department of Town and Country Planning, 

Haryana in the year 2001 itself, i.e. much prior to the coming in 

force of EIA, 2006 notification.  

 

4. After 2006, Project proponent sought for expansion of the project 

by 16.15 acres for which Environmental Clearance was granted on 

25.02.2010. Part Completion certificate was granted by Director, 

Town and Country Planning on 02.09.2015. Construction is 

remaining only on 2.6 acres of land.  

 

5. The issue now being raised by the applicants with regard to 

competence of State Authority to grant extension of Environmental 

Clearance, is misconceived and based on misinterpretation of 

2006 Notification. It is based on the premise that ‘General 

Conditions’ apply to projects mentioned in Clause 8 of the 

Schedule.  

 

6. As far as location of the project is concerned, as per the Forests 

Department, Haryana the project is 3.9 kms away from sanctuary 

and 1.2 kms away from Khol Hi Ratan Sanctuary and falls beyond 

the notified eco-sensitive boundary.  
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B. APPLICABILITY OF ‘GENERAL CONDITIONS’ APPENDED TO 

THE 2006 NOTIFICATION TO THE PROJECT PROPONENT 

AND COMPETENCE OF SEIAA TO GRANT EC 

 

7. That main project in question was granted license, permissions in 

the year 1996 and Completion Certificate in the year 2001, which 

was much before EIA notification, 2006 came into operation. 

Hence, EIA, 2006 was not applicable to the main project in 

question, being executed prior to the date of notification, 

notification being applicable prospectively and not retrospectively. 

 

8. Though it is the case of the Project Proponent that prior EC is not 

required as the project in question does not cross the threshold 

prescribed under Clause 8(b) of the 2006 notification, nevertheless 

even then ‘General Conditions’ stipulated therein do not apply. 

 

9. That General Conditions are not applicable to Clause 8(b), as has 

been specifically excluded by the notification itself. General 

Conditions have been made applicable to other clauses of the 

Schedule except Clause 8. Consequently, the projects under the 

said category cannot be treated as Category-A’ projects and State 

Environment Impact Assessment Authority is the competent 

authority to grant EC. Hence, there is no illegality/ infirmity in the 

grant of EC by SEIAA, Haryana since the project in question is not 

a ‘Category-A’ project.  

 

10. That the above issue, regarding applicability of General Conditions 

to Clause 8 of the Notification was clarified by the Additional 

Solicitor General before the Hon’ble Supreme Court in the case of 

RE: Noida Memorial Complex Near Okhla Bird Sanctuary (2011) 1 

SCC 744 wherein it has been specifically observed as follows: 

 

“60. Mr Raval, learned ASG, produced before the Court, the 

draft Notification No. S.O. 1324E, published in the Gazette 
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of India Extraordinary of 15-9-2005. In the draft notification 

there were two general conditions, GC1 and GC2 and in 

regard to “(a) Construction of all projects (residential and 

non-residential), and (b) New Townships and Settlement 

Colonies”, the application of GC2 was expressly indicated in 

Column 5 of the table. Later on, in a meeting held on 6-7-

2006, chaired by none else than the Prime Minister, it was 

decided to leave all construction and township projects, 

housing and area development projects in the hands of the 

State Government. It was further decided that for all projects 

involving more than 1,50,000 sq m of built-up area and/or 

covering more than 50 ha, the EIA requirements should 

correspond to Category A, even though the clearance would 

be granted by the State Government. Mr Raval submitted 

that in light of the decision taken in that meeting, in the 

final Notification issued on 14-9-2006, the application of 

general condition was removed in respect of Items 8(a) and 

8(b) in the schedule. In view of the changes made in the two 

items in the final notification, Mr Raval also contended that 

the general condition has no application to Items 8(a) and 

8(b), regardless of the project’s proximity to any sanctuary or 

reserved area.” 

 

11. That further a subsequent MoEF notification dated 22.12.2014 

further clarified and alleviated any remaining doubts as to the 

applicability of the ‘General Conditions’ on Clause/Item 8 projects 

of the Schedule. The said notification categorically adds a note to 

the ‘fifth’ column of the schedule for both 8(a) and 8(b), which 

stipulates as: “General Conditions shall not apply.” A copy of 

MoEF notification dated 22.12.2014 is attached as Annexure R-

21. 

 

12. Since ‘General Conditions’ do not apply to Clause 8 projects, it 

does not become a ‘Category-A’ project. Hence, the State Authority 
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was fully competent to issue the EC. Further, if there was any 

defect/ limitation in the jurisdiction of SEIAA to grant EC, at no 

stage did the State Authority inform/ mention/ express to the 

Project Proponent its inability/ lack of jurisdiction to grant EC. 

The issue of lack of jurisdiction, if any, should have been pointed 

out by the Authority itself pursuant to which Project proponent 

would have taken such further steps, as necessary or directed. 

The application was never returned or referred back by the State 

Authority. Project Proponent could not be held responsible, 

especially in view of bonafide steps taken. 

 

C. PRIOR CLEARANCE FROM STANDING COMMITTEE OF 

NATIONAL BOARD OF WILDLIFE NOT REQUIRED IN THE 

PRESENT CASE  

 

13. That the 2nd inspection report by the Joint Committee of 

Chairman SEIAA, Haryana and Chief Wildlife Warden, Haryana 

dated 15.09.2021, filed before this Hon’ble Tribunal, have relied 

upon para 2(iii) of the OM dated 02.12.2009 to conclude that prior 

clearance from Standing Committee of NBWL was mandatory and 

there is a violation of the said condition. However, it is relevant to 

mention that the said observation is based on incorrect 

interpretation.  

 

14. It is relevant to mention that OM dated 02.12.2009 was issued 

when the application of the Project Proponent for grant of EC was 

already pending before SEIAA. The said notification was never 

brought to the notice of the Project proponent. No specific 

information was obtained from the Project Proponent, as 

stipulated under the para 2(ii). There was no specific condition 

stipulated in the EC that “environmental clearance is subject to 

obtaining prior clearance from forestry and wildlife angle including 

clearance from the Standing Committee of National Board for 

Wildlife as applicable”, as per para 2(iii) of the said OM. The 
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Project Proponent had diligently submitted its application for 

grant of EC. Incase there was any change in procedure, then the 

same should have been communicated to the Project Proponent by 

giving an opportunity to meet the additional compliances and by 

making the specific conditions in EC. Now, after 12 years of grant 

of EC, it cannot be said that Project Proponent faulted, without 

any basis. The onus was on the Authority to communicate the 

same to the Project Proponent, the burden of which cannot be 

shifted now.  

 

15. That perusal of para 2(iii) of the 2009 OM reveals that the 

condition of 10 km. mentioned therein is based on the order, 

dated 04.12.2006, passed by the Hon’ble Supreme Court in the 

case of Goa Foundation. However, the said interpretation in the 

said OM is also erroneous since the said order never directed that 

the distance should be 10 kms. This is evident from reading a 

copy of the said order of the Hon’ble Apex Court, a copy of which 

is attached as Annexure R-6. This fact has also been clarified by a 

three judges bench of the Hon’ble Supreme Court in the case of 

Goa Foundation v. Union of India (2014) 6 SCC 590, wherein the 

Hon’ble Court held as follows: 

 

“It will be clear from the order dated 4-12-2006 of this Court 

that this Court has not passed any orders for implementation 

of the decision taken on 21-1-2002 to notify areas within 10 km 

of the boundaries of national parks or wildlife sanctuaries as 

eco-sensitive areas with a view to conserve the forest, wildlife 

and environment. By the order dated 4-12-2006 of this Court, 

however, the Ministry of Environment and Forests, Government 

of India, was directed to give a final opportunity to all 

States/Union Territories to respond to the proposal and also to 

refer to the Standing Committee of the National Board for 

Wildlife the cases in which environment clearance has already 

been granted in respect of activities within the 10 km zone from 
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the boundaries of the wildlife sanctuaries and national parks. 

There is, therefore, no direction, interim or final, of this Court 

prohibiting mining activities within 10 km of the boundaries of 

national parks or wildlife sanctuaries.” 

 

Hence, the basis of 2009 OM is completely misplaced and 

cannot be a ground for concluding that there was any violation by 

the Project Proponent or that the EC was erroneously granted.  

 

16. The fact that 04.12.2006 order never mandated a 10 km zone has 

also been considered and followed by this Hon’ble Tribunal in its 

subsequent judgments.  

 

17. That it is also relevant to mention that the 2009 OM was 

superseded by OM dated 08.08.2019. It has been clearly stated 

therein that for projects located outside the Eco-sensitive zones, 

prior clearance from Standing Committee of National Board for 

Wildlife will not be applicable. Further, OM dated 16.07.2020 

clarifies that State Governments not to insist upon wildlife 

clearance for developmental projects outside the Protected Areas. 

Hence, the Project Proponent was not required to take any other 

permissions and had not violated any of the terms and conditions. 

 
18. That the issue whether directions contained in an Office 

Memorandum office memorandum insisting prior clearance of the 

Standing Committee for projects and development activities within 

10 kilometres from National Parks is sustainable in law. 

Provisions of Section 3 of the Environment Protection Act, 1986 

read with Rule 5 of Environment Protection Rules, make it clear 

that the Central Government has to take into consideration the 

factors mentioned in sub rule (1) while prohibiting or restricting 

the location of industries and carrying on of processes and 

operations in different areas. Sub-rule (2) categorically states that 

while prohibiting or restricting the location of industries and 

carrying on of processes and operations in an area, the Central 
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Government is bound to follow the procedure mentioned in the 

Rule itself, like issuing notification of its inention to prohibit giving 

description of the area, industries, operations, processes, reasons; 

inviting objections within 60 days; considering objections within 

120 days. 

 
19. That having regard to Section 3 of the Act and Rule 5 of the Rules, 

Hon’ble Supreme Court in Goa Foundation case (2014) 6 SCC 

590, in the context of prohibiting mining operations around 

National Parks, that until the Central Government takes into 

account various factors mentioned in sub-rule (1), follows the 

procedure laid down in subrule (3) and issues a notification under 

Rule 5 prohibiting mining operations in an area, there can be no 

prohibition under law to carry on mining activity beyond 1 km of 

the boundaries of National Parks prohibited by the Apex Court in 

T.N. Godavarman Thirumulpad. Hence, unless the Central 

Government chooses to dispense with the said procedure in Rule 

5 in public interest, the procedure prescribed in the said Rule is to 

be followed even for restriction of an operation that would fall 

within the scope of Rule 5 of the Rules in an area. 

 
20. That insistence in 2009/ 2019 office memorandums, that prior 

clearance of the Standing Committee is mandatory for projects 

and development activities within 10 kilometres from National 

Parks, is a restriction falling within the scope of Section 3(2)(v) of 

the Act, is a restriction falling within the scope Section 3(2)(v) of 

the Act and can be made only in accordance with the procedure 

laid down in Rule 5 of the Rules. The said procedure, as mandated 

in Rule 5 has not been followed in the present case and hence is 

unsustainable in law.  

 
D. PROJECT IS OUTSIDE ECO-SENSITIVE ZONE – ISSUE IN 

RESPECT OF 3 WILDLIFE SANCTUARIES 
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21. That admittedly, the project in question is located outside the 

notified Eco-sensitive Zones of Khol Hi Raitan Wildlife sanctuary 

and Bir Shikargarh Wildlife sanctuary, even as per the report of 

the Joint Committee, therefore, obviating the requirement of 

taking a clearance from the Standing Committee of National Board 

of Wildlife (NBWL). 

 

22. Sukhna was declared as a sanctuary in the year 1998 by the 

Administrator, Chandigarh, UT much later than the grant of 

License and commencement of construction by the Project 

Proponent. The Sukhna Wildlife sanctuary is located over an area 

of only 26 sq. km. It abuts the States of Punjab, Haryana and 

Chandigarh. 

 

23. The State of Punjab has also sought to notify upto 100 m. as Eco-

sensitive zone. Draft notification for State of Haryana has already 

been sent for notifying more than 23 sq. km. as Eco-sensitive 

zone. The licensed area of the township is clearly outside the area 

given in the draft notification sent by Haryana. Even before 

Sukhna was declared as a Sanctuary, massive constructions had 

already been raised by various persons in the immediate vicinity. 

Government Authority developed Sectors 1, part of Sectors 2 & 3, 

Gymkhana club, Sector-1 Mansa Devi Complex and some army 

area of Chandimandir cantonment (area including small arms 

firing range of military station Chandimandir), Central Soil & 

Water Conservation Research Farm (Panchkula) including some 

MC Panchkula areas also fall in the immediate vicinity. Houses of 

village Saketari are constructed along the boundary of Sukhna 

WLS at 0 meter distance, while another village named Prempura is 

also in close vicinity in Sukhna WLS i.e. from 300 meter to 700 

meter. Some area under northern army command falls within 1 

km which is having much strategic importance and army is 

utilizing the area since the past 50 years as the baffled firing 

range which is surrounded by concrete wall and earth work to 
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reduce the fire sound. The said firing range is the only training 

infrastructure in entire Chandimandir military station where the 

training to the soldiers on small arms is imparted.  

 

24. Important facts and documents regarding the Notification of 

Sukhna Eco-sensitive Zone are as follows: 

 

(a) MoEF vide letter dated 09.02.2011 issued guidelines for 

declaration of Eco-Sensitive Zones around National Parks 

and Wildlife Sanctuaries. Copy of letter dated 09.02.2011, 

alongwith Guidelines issued by MoEF for declaration of Eco-

Sensitive Zones around National Parks and Wildlife 

Sanctuaries, are attached as Annexure R-22 (Colly).  

(b) Proposal for declaring the Eco-Sensitive Zone around 

Sukhna Wildlife Sanctuary (towards Haryana Side) was 

submitted by the office of PCCF (WL) cum CWLW to the 

Government for approval vide Note 17.02.2017 and the same 

was approved by the Government on 22.02.2017. A copy of 

Note dated 17.02.2017/22.07.2017 by the office of PCCF 

(WL) cum CWLW is attached as Annexure R-23.  

(c) Consequent to the approval of the draft proposal by 

Government of Haryana, draft notification was submitted to 

MoEF, Govt. of India, vide letter dated 01.03.2017. Copy of 

letter dated 01.03.2017 submitting draft proposal by 

Government of Haryana to MoEF is attached as Annexure 

R-24. 

(d) In the mean a CWP No.18253 of 2009 was filed in Hon’ble 

Punjab and Haryana High Court at Chandigarh for taking 

precautionary measures to save the catchment area of 

Sukhna lake. The Hon’ble Court vide order dated 02.03.2020 

directed the States of Punjab & Haryana to notify at least 1.0 

kilometer area from the boundary of Sukhna lake Wildlife 

Sanctuary as Eco-Sensitive Zone, falling in the areas State of 

Punjab & Haryana.  
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(e) Pursuant to the said order, Deputy Commissioner, 

Panchkula vide letter dated 01.07.2020 submitted the 

minutes of the meeting held on 19.06.2020 regarding 

delineation of the proposed ESZ around Sukhna Wildlife 

Sanctuary (towards Haryana side). Copy of letter dated 

01.07.2020 by Deputy Commissioner, Panchkula, 

submitting the minutes of meeting is attached as Annexure 

R-25.  

(f) PCCF (WL) cum CWLW, vide letter dated 04.08.2020, sent 

proposal to Government of Haryana for according approval 

for delineation of ESZ around Sukhna Wildlife Sanctuary 

(towards Haryana side), to the extent of 1.0 to 1.5 km. along 

with the prohibited, regulated and permitted activities. Copy 

of letter dated 04.08.2020, is attached as Annexure R-26. 

 

25. It is relevant to mention that the area around and beyond the 

Sukhna sanctuary, on Haryana side, is highly constructed and 

densely populated. Constructions therein have been in existence 

for decades. Project of the Project Proponent has been in existence 

for more than 2 decades where few thousand families reside. 

Hence, to contend that Eco-sensitive zone of 10 km has to be 

maintained is beyond ground realities, a condition never 

envisaged in the present case and cannot be applied mechanically. 

If a 10km range from the said sanctuary is taken, then it would 

include the entire cities of Panchkula and adjoining areas. Such 

an interpretation cannot be made applicable retrospectively. 

Moreover, for a sanctuary of 26 sq. km. there cannot be an eco-

sensitive zone of more than 10-15 times the area. Such an import 

would be highly illogical and irrational. It is relevant to mention 

that even in respect of Khol Hi Raitan Wildlife sanctuary and Bir 

Shikargarh Wildlife sanctuary, which are in immediate vicinity, 

the notification envisages Eco-sensitive zone of ‘Zero’ meters also. 

 

E. MASTER ZONAL PLAN 
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26. That the Township in question forms Sector-2 of Pinjore-Kalka 

Urban Complex and is approved as per Master Plan by Haryana 

Urban Development Authority. The Master Zonal plan is prepared 

in consultation with the Departments of Environment, Forest, 

Urban Development, Tourism, Municipal, Revenue, Agriculture, 

Haryana State Pollution Control Board. Construction is in 

accordance with the sanctioned and approved land use. There has 

been no violation by the Project Proponent. It is relevant to 

mention that none of the departments ever raised an issue 

regarding the same. The permitted land use of the area has been 

shown to be ‘Residential’ and the Project Proponent has fully 

complied with all the statutory requirements. 

 

F. NOTICE FOR WITHDRAWAL DATED 18.01.2022 

 

27. That after issuance of notice to the Project Proponent, by this 

Hon’ble Tribunal, the State Environment Impact Assessment 

Authority, Haryana issued a notice dated 18.01.2022 for 

withdrawal of Environment Clearance.  

 

28. That the impugned notice by SEIAA has been issued in haste in 

view of the order passed by this Hon’ble Tribunal wherein only a 

prima facie observation has been recorded validity of grant of EC 

and for the purposes of ascertaining complete facts, notice had 

been issued to the Project Proponent. The issue is yet to be 

adjudicated by the Hon’ble Tribunal. Since the issue is pending 

adjudication before this Hon’ble Tribunal, Notice for withdrawal of 

Environmental Clearance issued by State Environment Impact 

Assessment Authority, Haryana, is preemptive and unwarranted 

at this stage. Any such action by the Authority would cause 

thwart the adjudication process and result in irreparable loss/ 

damage to the Applicant.  

 

17



29. That the impugned notice dated 18.01.2022, seeks to withdraw 

both the Original EC granted on 25.03.2010 as well as extension 

of EC granted on 05.01.2021 in view of observations by this 

Hon’ble Tribunal in order dated 06.01.2022. It is relevant to 

mention that while this Hon’ble Tribunal had issued notice to the 

Project Proponent on the ground of competence of SEIAA, Haryana 

itself to grant Environment Clearance in view of location of the 

project within 10 kms from the wildlife sanctuaries, SEIAA, 

Haryana is now seeking to withdraw both the clearances granted 

to the Project Proponent. Withdrawal of Environment Clearance 

after 12 years of its grant, without any issue being raised at any 

point of time during its validity, is highly erroneous, unjustified 

and against the tenet of grant of permissions/ clearances. No 

objection was raised at any point of time regarding any violation, 

even though 6 monthly reports had been filed by the Project 

Proponent. If such a proposition is allowed, it will open a 

Pandora’s box wherein clearances are withdrawn, after being 

acted upon, after the expiry of their validity thereby jeopardizing 

the rights of such Project Proponents. It would set a bad precedent 

and give impetus to belated unwarranted litigation for ulterior 

motives. Project Proponent had taken all the necessary 

permissions and had not violated any of the conditions stipulated 

therein. The Environmental Clearances granted to the Project 

Proponent are therefore not liable to be withdrawn. 

 

G. PROJECT PROPONENT IS A BONA-FIDE DEVELOPER 

 

30. That the project proponent is a non-polluting township with 

almost 27 years in existence, which received part-completion 

certificate in 2001, much before the 2006 EIA notification. It is 

respectfully submitted that the project proponent is committed to 

compliance of laws and regulations. The project proponent in its 

wisdom has complied with the conditions stipulated in the EC and 

had duly submitted the 6-monthly report to the Ld. Authority. The 
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project proponent had obtained the Consent to Establish, Consent 

to Operate, NOC from the forest department, Environmental 

Clearance for the expansion (even though when it was not 

required as per the letter dated 14.11.2008 from the MoEF), etc.  

prior to initiating any construction.  

 

31. Without prejudice, the specific condition for clearance from the 

Standing Committee of NBWL (as per the 2009 MoEF Office 

Memorandum) was not incorporated in the 2010 EC granted to 

the project proponent. Nor did the said requirement was intimated 

at the time of extension of the said EC by the SEAC or the SEIAA, 

or in response to any of the six-monthly reports submitted by the 

project proponent. In any case, the said requirement is not 

applicable in the present case for the reasons discussed 

hereinabove.  

 

32. That the Hon’ble Supreme Court of India in M/s Pahwa Plastics 

Pvt. Ltd. v. Dastak NGO & Ors. in Civil Appeal no.4795 of 2021 

decided on 25.03.2022 held that ex-post facto clearances and/or 

approvals and/or removal of technical irregularities in terms of a 

Notification under the Environment Protection Act cannot be 

declined with pedantic rigidity, oblivious of the consequences. 

Basing its judgment on equity, the Hon’ble further held that: 

 

“64. The question in this case is, whether a unit contributing 

to the economy of the country and providing livelihood to 

hundreds of people, which has been set up pursuant to 

requisite approvals from the concerned statutory authorities, 

and has applied for ex post facto EC, should be closed down 

for technical regularity for want of prior environmental 

clearance, pending the issuance of EC, even though it may 

not cause pollution and/or may be found to comply with the 

required norms. The answer to the aforesaid question has to 

be in the negative, more so when the HSPCB was itself 
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under the misconception that no environment clearance was 

required for the units in question.” 

 

The present case is on a better footing as the project 

proponent started operations after obtaining CTE/CTO, and a 

valid and prior environment clearance certificate. 

 

33. That the Project Proponent is not the only one who has raised 

construction in the area. HUDA Sectors 27, 28 and 30, Panchkula 

and various other projects have come up in the said area. To the 

best of the knowledge of the Project Proponent, none of them have 

taken any wild life clearance (not even Environment Clearance for 

many of them), which is now being sought in the present case. 

 

34. It is also relevant to place on record the conduct of the applicants. 

Applicants, before the Hon’ble Tribunal, are subsequent 

purchasers and residents of the Townships of Amravati itself i.e. 

the Project Proponent. Applicant no. 1 purchased the flat in the 

year 2019 and Applicant no. 2 in the year 2017. They are chronic 

litigants and have filed numerous complaints and litigations 

against the fellow residents. The present petition has also been 

filed with ulterior motives only to harass the Project Proponent 

and hence is liable to be dismissed with costs. 

 

PARAWISE REPLY  

 

1. That the contents of Para 1 of the Execution Application are 

matter of record to the extent that applicants are residents of the 

Project Proponent’s colony itself. It is relevant to mention that the 

applicant no.1 is not the original allottee and had purchased the 

flat in the year 2019. The applicant no.2 had purchased the flat in 

the name of his wife and son in the year 2017. Having purchased 

the apartments knowing fully well the location and the 

construction in the vicinity, the applicants have now filed the 
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application merely for the purposes of harassment and to stop the 

development activities in the area.  

 

2. That the contents of Para 2 of the Execution Application need no 

reply.  

 

3. That the contents of Para 3 of the Execution Application need no 

reply. 

 

4. That the contents of Para 4 of the Execution Application are 

denied unless specifically admitted being the matter of record.  

 

(A) That the contents of sub-para (A) of Para 4 of the 

Execution Application need no reply being the matter 

of record regarding environmental clearance granted to 

the Project Proponent, vide letter dated 25.03.2010. 

The contents of environmental clearance are a matter 

of record and hence, need no specific reply. The Project 

Proponent has diligently followed all the conditions of 

the environmental clearance.    

 

(B) That the contents of sub-para (B) of Para 4 of the 

Execution Application are wrong and vehemently 

denied. The issuance of environmental clearance to the 

Project Proponent in the year 2010 was not in violation 

of 2006 Notification. It is relevant to mention that 

‘General Conditions’ mentioned therein is not 

applicable to the township and area development 

project under Clause 8(b) of the Schedule.   

 

(C) That the contents of sub-para (C) of Para 4 of the 

Execution Application are wrong and vehemently 

denied. SEIAA, Haryana was fully competent to grant 

environmental clearance to the Project Proponent. The 
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project was not required to be applied under Category 

‘A’. The environmental clearance has not been issued 

in violation of provisions of Wildlife (Protection) Act, 

1972. SEIAA, Haryana, was competent to grant 

environmental clearance without having the permission 

of the Court for Wildlife (Protection) Act, 1972.  

 

(D) That the contents of sub-para (D) of Para 4 of the 

Execution Application are wrong and vehemently 

denied. The extension of environmental clearance 

granted, vide order dated 05.01.2021 is not contrary to 

the notifications issued by Ministry of Environment, 

Forest and Climate Change.  

 

(E) That the contents of sub-para (E) of Para 4 of the 

Execution Application are denied for want of knowledge 

as they do not concern to the present proponent.  

 

(E) Wrongly numbered again as (E).  That the contents of 

sub-para (E) of Para 4 of the Execution Application are 

wrong and vehemently denied. The Project Proponent 

has not violated any judicial order/ pronouncement 

issued by the Hon’ble Supreme Court/ High Court. 

SEIAA, Haryana was fully competent to grant 

environmental clearance initially and extension of the 

same. Grant of environmental clearance is not in 

violation of judgment of the Hon’ble Apex Court in the 

Goa Foundation and of this Hon’ble Tribunal in the 

case of Amit Kumar. The contention of the applicant is 

based on complete misinterpretation of the judgment 

passed by the Hon’ble Court.  

 

(F) That the contents of sub-para (F) of Para 4 of the 

Execution Application are wrong and vehemently 
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denied. It is wrong and vehemently denied that the 

Block namely Cineraria was got constructed during the 

year 2017 to 2019. It is wrong and vehemently denied 

that there is any collusion between the environmental 

clearance authority and Project Proponent. The Project 

Proponent has been fully complying with the conditions 

imposed from time to time.  

 

(G) That the contents of sub-para (G) of Para 4 of the 

Execution Application are wrong and vehemently 

denied. It is wrong and vehemently denied that the 

Project Proponent illegally got constructions done 

illegally. All the permissions by the Project Proponent 

are per approvals and plans. It is wrong and 

vehemently denied that the construction is required to 

be demolished.   

 

(H) That the contents of sub-para (H) of Para 4 of the 

Execution Application are denied for want of 

knowledge. 

 

(I) That the contents of sub-para (I) of Para 4 of the 

Execution Application need no reply being a matter of 

record regarding filing of Original Application No.78 of 

2021 by the applicant before this Hon’ble Tribunal and 

the order dated 25.03.2021 passed by this Hon’ble 

Tribunal. 

 

(J) That the contents of sub-para (J) of Para 4 of the 

Execution Application are denied for want of 

knowledge. 
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(K) That the contents of sub-para (H) of Para 4 of the 

Execution Application are denied for want of 

knowledge. 

 

(L) That the contents of sub-para (H) of Para 4 of the 

Execution Application need no reply as they do not 

pertain to the answering respondent.  

 

5. That the contents of Para 5 of the Execution Application are wrong 

and vehemently denied. The Project Proponent duly sought prior 

environmental clearance in respect of expansion project to be 

undertaken before raising any construction. The Project Proponent 

was rightly issued the environmental clearance and extension of 

the same. The construction raised in pursuance thereof are valid. 

The Project Proponent has not carried out any development 

activity in contravention to the provisions of obtaining prior 

environmental clearance as per 2006 notification. The Project 

Proponent has not followed judicial orders/ pronouncement 

issued by the Hon’ble Supreme Court/ National Green Tribunal. 

  

6. That the contents of Para 6 of the Execution Application need no 

reply. 

 

7. That the contents of Para 7 of the Execution Application are 

denied for want of knowledge. 

In view of the above, it is most respectfully prayed that this 

Hon’ble Tribunal may be pleased to dismiss the instant 

application and direct SEIAA not to cancel the extension of EC 

granted to the Project Proponent.  

 
ANUBHA AGRAWAL 

ADVOCATE FOR THE PROJECT PROPONENT 

DATED: 04.04.2022 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION N0.09 OF 2021 
IN 

ORIGINAL APPLICATION N0.78 OF 2021 

IN THE MATTER OF: 

~~/ t c__---. ~ 

CX",.. 2.. 

cl 
I 

RAMESH MALIK & ANR. ... APPLICANTS 

VERSUS 

UNION OF INDIA & ORS. . ... RESPONDENTS 

AND IN THE MATTER OF: 
AMAR NATH AGGARWAL INVESTMENT PRIVATE LIMITED ... APPLICANT 

AFFIDAVIT 

I, Hargobind Goyal, S/o Late Amar Nath Aggarwal, aged about 54 years, Director of 

M/s. Amar Nath Aggarwal Investment Private Limited, presently at Panchkula, do 

hereby solemnly affirm on oath and state as under:-

1. That I am the Director of M/s. Amar Nath Aggarwal Investment Private 

Limited and as such competent to swear and affirm this affidavit on 

behalf of the Applicant. 

2. That I have read over and understood the contents of accompanying reply to 

application and state that the facts stated therein are true and correct to 

, 1~·, t, R 2022 my knowledge and belief. 

. _ ·---~ The annexures annexed to the application are true copies of their respective 
,<OlAf:?~ 

I/,.,., t rigi(lals. 

etx..~" C1-WW. \ '• 
' .. * . ~etd.) ' ·.: . fW'ICHI( · No. 1 1'45 , 
. Expl '\1-9 oA / 
\ ,--. .2026 . 

"" ~ I 

\~£...'~~~, · Verification: 

)/A-t)v,G/ 'ffctj 
bE~ONENT f 

I, the deponent above named deponent hereby verify that the contents of paras 
1 and 3 of my above affidavit are true and correct to my knowledge & belief, no part 
of it is false and nothing material has been concealed therefrom. 

Verified at Panchkula on the 31st day of March, 2022 

h ')()·~~ 

~~,·~~ 

\ 

\\ ATTESTED 

Art'"i1:.J·1AL tfo, 1ts,· 
NQl.;;.ft'l'. ~~\:r1i<ULA 
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,,~,y~) 

• 

1

/D~PON~~11 
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Item No. 03           (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Execution Application No. 09/2021 
In 

Original Application No. 78/2021 

(with report dated 24.11.2021) 

Ramesh Malik & Anr.   Applicant(s) 

Versus 

Union of India & Ors.        Respondent(s) 

Date of hearing: 06.01.2022 

 CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant(s):  Mr. Ramesh Malik (in person) 

Respondent(s): Mr. Anil Grover, Sr. AAG with Mr. Rahul Khurana, Advocate for 
SEIAA, Haryana. 

ORDER 

1. Grievance in this application is against extension of Environment

Clearance (EC) by State Environment Impact Assessment Authority 

(SEIAA), Haryana on 05.01.2021 in favour of M/s. Amarnath Aggarwal 

Investments (P) Limited, under entry 8 (b) of the schedule to the EIA 

Notification, 2006 for the construction project. It is stated that SEIAA is 

not competent for grant of such EC in view of General condition 

appended to the said schedule. The general condition provides that if 

there is a Wildlife Sanctuary within 10 kms of the project, the project will 

be treated as category A and require approval of the MoEF&CC. There are 

two sanctuaries at a distance of 3.90 km and 1.6 km, as mentioned in 

the letter dated 04.11.2009, by the Divisional Forest Officer, Morni, 

Annexure R-1
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Pinjore namely, Bir Shikargah Wildlife Sanctuary and Khol-Hai-Raitan 

Wildlife Sanctuary. The earlier EC expired on 24.03.2017. Fresh EC has 

been granted subject to clearance under the Wildlife (Protection) Act, 

1972. The project proponent applied for EC on 03.11.2020 which was 

forwarded to SEAC which accepted and the SEIAA granted EC on 

05.01.2021 which is illegal. DG, Town and Country Planning has given 

approval for the projects, as revised building plans. 

2. The matter was earlier considered on 25.03.2021 and a joint 

Committee of SEIAA, Haryana and the Chief Wildlife Warden, Haryana 

was directed to examine the matter and take action in accordance with 

law.  

3. The applicant filed execution application no. 09/2021 alleging that 

order of this Tribunal dated 25.03.2021 has not been complied with.  

4. On 15.06.2021, the Tribunal directed the SEIAA, Haryana and the 

Chief Wildlife Warden, Haryana to file a status report in the matter.  

5. SEIAA, Haryana has filed status report dated 24.11.2021 merely 

seeking time for constitution of a fresh Committee.  

6. We have considered the matter. We find no justification for the 

stand of SEIAA. If it has granted EC, it cannot plead lack of clarity in the 

matter. Grant of EC and lack of clarity are contradiction in terms. If it is 

not clear whether EC could be granted, we fail to understand how it is 

allowed to continue. In environmental issues, doubt about legality cannot 

be ground to permit a project.  

7. Learned Counsel for the applicant points out that according to 

letter of Deputy Chief Wildlife Warden, Panchkula, addressed to Chief 
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Conservator of Forest (Wildlife), Panchkula, dated 26.05.2021, which is 

on record shows following details of the project:- 

“ Sr. 
No.

Name of 
project 

Name of 
nearby 

projected area

Distance from 
WLS 

Distance from ESZ 
of WLS 

1 Amravati 
enclave 

Bir Shikargah 
WLS 

4010 meter

(30045’33”.16N) 
(76054’29”.18E) 

3780 meter 

Project site situated 
outside of ESZ area 
as per notification of 
23.11.2016. 

2 -do- Khol hai raitan 
WLS 

880 meter 

(30044’41”.52N) 
(76054’39”.64E) 

700 meter 

Project site situated 
outside of ESZ area 
as per notification of 
24.10.2016. 

3 -do- Sukhna WLS 1620 meter 

(30045’23”.63N) 
(76054’18”.40E) 

Proposal of ESZ 
(towards Haryana 
side) under 
consideration, 
however, Hon’ble 
Punjab and 
Haryana High 
Court, Chd. has 
directed for a 
minimum ESZ of 1 
KM from boundary 
of Sukhna WLS. 
Keeping in mind this 
fact the project side 
is out of proposed 
(High Court 
direction) ESZ, 
however, it falls 
under 10KM from 
boundary of Sukhna 
WLS. ”

8. From the above, it is clear that the project is prima facie within 10 

km from the wildlife sanctuaries in question and grant of EC by SEIAA, 

Haryana is prima facie illegal. 

9. Accordingly, we direct issuance of notice to the project proponent, 

M/s. Amarnath Aggarwal Investments (P) Limited, which may be served 

by the applicant with a copy of the paper book and an affidavit of service 

filed within one week. SEIAA, Haryana may file further affidavit in 
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response to the above observations and also file a copy of the relevant 

Notification of ESZ and other documents. 

List for further consideration on 08.04.2022. 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

Brijesh Sethi, JM 

Dr. Nagin Nanda, EM 

January 06, 2022 
Execution Application No. 09/2021 in 
Original Application No. 78/2021 
AVT 
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2. 

(See Rule 12) 

HARYANA GOVERNMENT 

TOWN AND COUNTRY PLANNING DEPARTMENT 

Licence No._..,33 ____ of 1996 

under the Haryana Development & 
Act,1975 & the Rules made 

Aggarwal Investment ( P) Ltd., 
Plotted/Group·Housing Colony at 

Nagar, and Chandimandir, Distt. 

This licence has been granted 
Regulation of Urban Areas 
thereunder to M/s Amar Nath 
Panchkula for setting up of 
village Bhagwanpur, Islam 
Panchkula (Haryana). 

'I'he particulars of l;ind wher0in the r1fore1-1aid colony is to be 
set up are given in the Schedule annexed hereto and duly 
signed by the Director, Town and Country Planning,Haryana. 

3. The licence is granted subject to the conditions:

4. 

a) 

b) 

C) 

That the Plotted/Group Housing Colony is laid out to 
conform to the approved layout plan and development 
works are executed according to the designs and 
specifications shown in the approved plan 
Enclave-Lay out Plan No.186 Dt. 11. 0 3. 9_6. 

That the conditions of the agreements already 
are duly fulfilled ;ind the provisions of_ 
Developmr>nt and H0y11lation of Urhnn /\re>as /\ct, 
Rules made thereunder are duly complied with. 

Amravati 

executed 
1111 rynnn 

1975 and 

That the demarcation plan of the colony area 
submitted before starting the development works in 
colony and for approval of the zoning plan. 

is 
the 

That the portion of Sector/master plan road which shall 
part of the licenced area shall he transferred free of 
to the Government in accordance with Section 3(3) (a) 
of the Haryana Development and Regulation of Urban 
Act,1975. 

form· 
cost 

(iii) 

Areas 

/s. Th a t i n ca s e ext 0 r n a I. c.l e v ,, 1 c pine n t i. s p 1· o vi d ,, d a t c1 n y st cl g e by 
Govt./llUDl\, thon tt1,2 co1oni;:cr woulrl pay µroportionate 
ext0rnal development charges as may be finalised by the 
Director.Town & Country Planniny,llaryana. 

6. 

7. 

That the colonizer shall make the existing 38 
village road into an all weather metalled road. 

That the colonizer shall abide by the conditions 
by the Financial Commissioner and Secretary 
Haryana,Public Works (B&R) Department vide 
No.9/36/96-3 B&R(W) Dt.20.02.96. 

ft. wide 

as imposed 
to Govt. 

his Memo 

8. The permission under
{Periphery) Control
granted.

section 
Haryana 

11 of the 
Amendment 

Pun jab New Capital 
Act, 1971 is also 

9. This licence is valid upto_L':J_-_.}_:::_}_9_9._&-

Dated Chandigarh 
the _l�i:_:i.=.J-6.--

Endst.No.SOP(�)Qfi/ 

I\ Copy a longwi th a copy 
following for information 

(R.S.GUJRAL) 

DIRECTOR,Town & country Plannina
11aryana ,Chandigarh SJ,,,; 

of Schrdulr of l;inrl is 
and n0cessary action: 

to the 

! 
\'
I 

t
; 

'i 
) 

:t
'I 
11 

:{ 
:i 

�
. 
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, . .,.~· M/s Am~r Nath Aggarwal Investment (Pl Ltd. ,Panchkula 

~ 
alongwith copy of agreemento,...J /.',,./ti.I,),;~ l)JY"""-._."Jc-,c+-.1LJ.7!«t...{• ;,la,..,, 

. . 2. Chief Administrator,HUDA,Panchkula; 

/· 

t! 

""-

I 
'---

\.., 

-

3. Addl.Director,Urban Estates,Haryana,Panchku~a; 

4. Chief Engineer,IIUDA,Manimajra; 

5. Superintending Engineer,IIUDA,Panchkula 

6. Land Acquisition Officer,Panchkula; 

7. Senior Town Planner,Panchkula; 

8. Senior Town Planner (Enforcement), Panchkula: 

9. District Town Planner,Panchkula 

10. Accounts Officer, 0/0 D.T.C.P. Haryana,Chandigarh 

alongwith copy of agreement. 

• ,1 ·-\I 

/l.i\,i\~"\\1\ ; 
, . \ I \ \ , I\ 

I• is t 1· i <.'L· 'l"(1vi1~',1p I an llC' 1· ( 11 q ) M, 

fur D 1 R r,: CT OH , 'I' u 1, n F.. Count. r y P 1 a n n i n g 

Ha 1· ya n i1 , Ch a n d i gar h ·, ,) ,,, 
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To be rcacl wlt.h l,iccncc -No._~~ _____ of 19 96 

Schedule of Kh. Nos of Land owned by M/s Amar Nath Aggarwal 

Investment (Pl Ltd., in village Dhagwanpur,Chandimandir and 
Islam_Na.9.ar.1.Distt._Panchkula_(llaryana). _______________________ _ 

Name_of_Villa9.e 

Bhagwanpur 

!5.h.!.~~.!. 

', l 

52 
70 min 
71. min 
72 min 
73 
74 
76 
77 
78 
79 
RO 

81 
82 
Bl 
8 ,1 

R ,: 
·' 

Rf; min 
87/l 
RH/1 
ll '.l 

90 
91 
92/2 
9 3/2 
94/1 
100/2 
103/2 
104/2 
105 
106 
108/1 min 
108/3 
109. 
111 
1i2 
113 
114/1 
114/3 
115/1 
116/2 
117 
118 
119 
120 
121 
122 
l 2 3 
1 2 4 
I 2 r, 
I 2 6 
127 
128 
129 
130 
131 
132 
133 
134 
.l 3 5 
136 
137 

/\rca 
B B 

0-2 
5-18/ 
0-16 
23- 3 
2-18 
5-14 
5-8 
8-11 
4-6 
5-4 
1-12 
·1- l 4 
0-12 
4-13 
1-13 
0- ri 

0- '1 

29-18 
2-17 
ll - l 

0-J 
0-6 
0-2 
4-0 
4-13 
0-7 
0-16 
0- 3 
4-1 
2-11 
0-12 
23-10 
16-5 
49-0 
6-16 
l.-6 
1-4 
0-3 
0-11 
0-2 
3-11 
0-12 
3-6 
0-10 
0- 9 -
1-6 
2-4 
3- 3 
2- 5 
2-11 
3-11 
1-11 
0-16 
1-7 
1-3 
2-18 
1-12 
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12-15 
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9- l '.l 
8-15 
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1 4 ll 
l r, 1 

l R l 
182 
1.8 8 

189 
190 
191 
192 
193/2 
194/2 
195 
202/2 

7c b-e 0tC', ,I e,,_,,t-,, 

!1[£2 
D B 

0-6 
2-2 
11-1 
8-8 
3-5 
0-13 
0-14 
0-1 
5-0 

5 7 -1 '.l 
l - ~. 
3- 0 

3- 11 

1-8 
1 - {) 

0-11 
4-8 
2-4 
0-2 
25-13 

12-19 
7-13 
5-4 __ .,. .. __ _ 

T.otal of Village .!2i:~--

Islam Nagar 

Chandimandir 

428 
429 
430 
431 
432 
4 3 3 

150 
151 

0-17 
4-0 
0-11 
1-3 
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F rn 111 

To 

HllUvl_L C -J\ 

The Director, 
Town & Country Planning, 
I lnryann. Chandigarh . 

.__/' 
MIS i\mu Nath Aggarwal lnwstnwnts Pvt. Ltd. 

S CO No. IO Sector- 2, Panchkula. 

Memo No.~ Dl'-ii-2001/ JG I '7? 
Dated z. l . i '2- , )_ cJc, / 

Reference your application dntcd 20. 9. 200.1 requesting for completion 

certificate in respect 01 part of your colony for which licence No.D of 1996 dated I ~J.96 

was gra111ed vide this onicc cndsl. No.~ DP (2)-%/JC) 11-3920 dated I:,.).% 

2 II is IH.'rc!iy certilied that the required development works of the part of the 

colony comprising of' plot led area measuring en OR acres as indicated in lhe enclosed layout 

plan of the colony frilling in the revenue cstahi nf village Bhagwanpur, Islam Nager & 

Chnadimandir Disll Panrhkula. duly signed hy me read inconjuction with the following 

terms and c(111di1ions, havl' been completed to my satisfaction. The development works are 

water surply. scwcrnge. stnrm wfller drainage, roads, roadside plantation & stree!lights 

I) Til,11 yuu will abide by tile direc.tions of Dircclnr, Town mid Country Planning, 

I laryA11;1 till lhe lime f1nn! rornplctinn Ct'rtifica\e nl' tl1e· entire colony is grnnted. 

You will ;ilso c11 ry out all ld1 over st·1viccs/works, which are clccmctl appropriate 

by \he Director, Town & Cn11ntry Planning. · 

2) That ynu will he fully rc.;;ponsiblc to m<:l't with the demand of water and their 

Rlliecl ~.crviu·s i'\S per norms The provi!linn for 111:i KL.under ground lank 

alnngwit Ii boosting chamber will be made by you besides additional tube wells, if 

required will <1ls() be provickd by you 

3) Til11: ynu will lw snle rc.'>pnnsihlc l'nr making the disposal arrangements of the 

sewerage .,y,tcm You will provide the treatment plant as pmvided in the estimates. 

4) Tlwt yrn1 will be sole responsible for making the disposal arrangements of the 

storm water. 
S) Thnt yrn1 will develop nll lhl~ parks as pN the requirement. 

6) Th,it you will he sok rcspcinsihlc 11.)I' integrating the internal services with the 

nrnstcr sNvices if prnvid,•d nt u latl'I' !,lage hy the (iovt./T IUD/\ at your own cost. 

7) Thal i11 ca,e surne additinnal strm:tures arc required re:h1ting to public health 

scrvi cc s/i 111 t'rnn 1 clc,·(·lopmcnl works, to lw eonstructed as desired by Director 

Tuw11 ,111d C'nu11!1y Plrrn11i11g, l laryana/HUD/\ at later st.age, the same would be 

binding up01l y()u 

8) That 1his,11n1·t co111plelio11 certificate is wi1ho11t p1Jjudice to the final decision on the 

I rans for /lensl'/ con st n.1c.1 ion nf community buildings. 

<J) Tha1 ynu will construct the cnmmunity buildings 011 t'he community sites in the 

suid n1 en wi1hi11 n pc1fod of three years {him the approval of ,oning plans. Thb 

period \Vt HI~ qimmencc afic.•r twn months nf'. the nppmvnl of' zonin~ p~ns nf 

rn1111111111ity h1.1il(!ings during which yn11 will s11hmil the building plans for-tltlnction. 

This th1eo years perind, hnwcvcr, will c~rludc <JO days st11lutory period given for 

tile apprnrnl of the building plans. 

I 0) That yn11 will get \he licence renewed till such time final completion certir1cate c>f 

I he col<111~· i.e. granted to you by·thc DTC'P · 

l l) Tl1111 you will pay the propnrtinnalc cxlernnl ckvelop1110nt c.harges RS and when 

ANNEXURE R-3 34



12) 

l l) 

14) 

1 

Thnl the dcpart111cnt will rclain 2'1°,'o lrnnl.: g1rnran1ce: nl' the !<;ital cost of 
cunsl1 l1ctio11 uf' crHnnn111i1y h11ildi11gs in the an•a nod llw s11111<.~ will only be released nncr the completio11 o!'construc1ion ol'rnmmunity buildings. That you will submil the ccrtifk.11c frnni f'harlcrcd Accnuntanl regarding allotment of 20% r·:WS/I.IG & 2~'Vo of NPN[, r.nlegnry or pl()ls, rtnd the profit has not exceeded IS% of 1hc total project cost of the scheme with in 90 days of the grant of 

full & final completion ccrtiCicatr of tlw colony. T)wl 1his pcll't cu111ple1ion rcrtificnte is only in J't'.'-pccl of the services mentioned 
herein nmi 1hr finill co111plctio11 certificnte in respect of lhc lotal are~ including the 
circc1 111c11tioncd in this c:erti!icatc would be granted after all the 
ubligc1tio11s/li,d>ililics c,1st upon you th,ough !he agrt•emc11ls and Acl & Rules are 
discharged In tile snlislaction or the Dirrctor, Town and Country Planning, Harynna In the evl'nt of failure In do so, lhir,; part completion eertificate would he dcenwd lo l111vc hecn cancC'lkd. at any time You will also abide by all the dircctio11s/i11structiorn; of' [HCP and provisions of the Haryana Development and Rcgulatinn or Urh1111 Arca 1\ct, J 'l7:'i, nnd Rulc·s framed there under. You will continue to 11mi11tai11 tile services 11s per the pmvisinn~ of Act nnd Rules. 

t,,,· 
D1rcclnr, 

Town and Country Planning; 
l·lary,ina, Chandigarltlp ... '111 Encl st. No, S D P-ii/200 l / elated 

A copy is forwnrcled to the Chief Engineer, IHJDA, Panchkula with 
rcf'crcncc to his letter No 900'7 dated 2B 11.200 l. The above p,ni completion certificate in 
respect or licence Nn ll or I CJ06 dated I<; 1 96 for an areH of 9.1 08 ncrcs (plotted area) of 
lilt· residential colnny in the rcvcnt1e estale or village Hhngwanpur, Islam Nager & 
Chandima11di1 Dist t P11nclikulc1 lrns het'll grnntcd keeping in view your repmi and 
certificc1tion madl! on the service plans by you f-'ollo_}V up Aclion on the relevant terms and 
conditions on which the part completion certificate has been granted may be taken under 
intimation to this oflice. 

· 

Endst.No.5 DP-ii-2001/ 

necessary acl ion -
i) 
ii) 
iii) 
iv) 
v) 

dated 

,/' I 
.. I, • \ 
· ' Director, 

Tn
1

wn and Country Planning, 
Hary11m1, Chandigarh. 

A copy is ['orwardcd tn the following for information and . 
The Ad111i11istrnl()f", HUD1\, Pnnchkula. The S11pcrintc11cii11g Engineer,, HlJDA, Pimchkula, The Senior Town Planner, Panchk11IH, T~e Distt Town Planner, Panchkula & The Executive L:ngincer, HUDJ\, Panckula. 

I 
I. Director . 

.,..:r0v11 and C'ounlry Planning, -flarynna, Chandigarh. · 
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a 

GOA FOUNDATION v. UNION OF INDIA 

[CITED ORDER (2)] 

(2020) 15 Supreme Court Cases 811 
(Record of Proceedings) 

811 

(BEFORE Y.K. SABHARWAL, CJ. AND C.K. THAKKER AND ALTAMAS KABIR, JJ.) 

GOA FOUNDATION Petitioner; 

Versus 

b UNION OF INDIA Respondent. 

Writ Petitions (C) No. 460 of 2004t with 
No. 91 of 2005, Order dated October 16, 2006 

Environment Law - Environmental Clearance/NOC/Environment 
Impact Assessment (EIA) - Mining and industrial units operating without 

c environmental clearance - Directions issued to the Ministry of Environment 
and Forests to file affidavit regarding action taken - Forests, Wildlife and 
Zoos - Mining and Industry in Forest Area (Paras 1 to 4) 

G-0/51686/S 

Advocates who appeared in this case : 
S.K. Dholakia, Senior Advocate [Raj Panjwani, Ms Purnima Bhat, Dr A Francis Julian 

d and Sumit Kumar (for M/s Arputham, Aruna & Co.), Advocates], for the Petitioner; 
G.E. Vahanvati, Solicitor General, Ajay Siwach, Additional Advocate General, K.K. 

Venugopal and Soli J. Sorabjee, Senior Advocates [A.N.S. Nadkarni, 0. Athaide, 
Mala Karnekar, Pratap Venugopal, E. Venu Kumar (for M/s K.J. John & Co.), Bharat 
Sangal, R.R. Kumar, Samyadip Chatterji, Ms V. Pattanaik, Ms Suchita Sharma, 
Rishi Maheshwari, Ms Shally B. Maheshwari, Ms Anna Mathew, Dhruv Mehta, 
Harshvardhan Jha, Yashraj Deora, Mannoj Mehta (for M/s K.L. Mehta & Co.), S. 

e Chandra Shekhar, Vikas Sharma, Shilpa Singh, R.C. Kalhiya, Ms Anil Kaliyar, T.V. 

f 

George, R.N. Karanjawala, Ms Nandini Gore, Manik Karanjawala, Bhavanishankar 
V. Gadnis, Ms B. Sunita Rao, Aruneshwar Gupta, Navecn Kr. Singh, Mukul Sood, 
Shashwat Gupta, Ms Shikha Tandon, Sunil Dogra, S.U.K. Sagar, Ms Bina Madhavan 
(for M/s Lawyer's Knit & Co.), Anip Sachthey, B. Parthasarthy, M.K. Dua (M/s Gagrat 
& Co.), Sunil Kr. Jain, Rakesh K. Sharma, Ms Praveena Gautam, Nikhil Nayyar and 
Ms Prabha Swami, Advocates], for the Respondent. 

ORDER 

1. How the Wildlife Conservation Strategy has undergone a change 
between 2002 and 2005 is incorporated in brief in the affidavit dated 21-2-2006 
filed by Shri Satish C. Garkoti, Additional Director (S), Ministry of 
Environment & Forests. Along with the affidavit, a copy of the Letter 

g dated 27-5-2005 addressed by the Ministry of Environment & Forests 
("MoEF") to the Chief Wildlife Wardens of all the States/Union Territories 
requiring them to initiate measures for identification of suitable areas and 
submit detailed proposals at the earliest has been annexed. 

h 

t Arising under Article 32 of the Constitution of India 

3-Judge 
Bench 

2006 

Oct. 16 
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812 SUPREME COURT CASES (2020) 1 s sec 
2. MoEF is directed to file an affidavit stating therein the proposals which 

may have been received pursuant to its letter and whether the said proposals 
have been referred to the Standing Committee or the National Board for a 
Wildlife under the Wildlife (Protection) Act, 1972 (Sections 5-B and 5-C). 
Such of the States/Union Territories who have not initiated the measures and 
submitted proposals in terms of the letter shall be directed by MoEF to do the 
needful within four weeks of the communication of the directions of this Court 
by the Ministry to them. MoEF shall indicate in the affidavit directed to be filed 
what it proposes to do in respect of the proposals that may be received. Our b 
attention has also been drawn to the affidavit of the Ministry dated 7-12-2004 
as also to the Circular dated 14-5-2002 filed as Annexure-3 thereto. 

3. In the affidavit to be filed, the Ministry shall also indicate whether any 
steps have been taken for recovery of the amounts from the defaulting units 
as per the Circular dated 14-5-2002 or any action taken under Section 19 of 
the Environment (Protection) Act, 1986, as noticed in Paras 2(i) to ( vii) of the c 
affidavit. 

4. The affidavit of the Ministry shall be filed by 30-11-2006. List the matter 
in December 2006. 

Court Masters 

END OF THE VOLUME 

d 

e 

f 

g 

h 
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a 

b 

C 

d 

e 

f 

g 

h 

GOA FOUNDATION v. UNION OF INDIA 791 

accordingly. We have issued the aforementioned directions in view of the fact 
that the said deed of lease is not before us. Furthermore, it is possible that the 
terms and conditions of the deed of lease may have to be explained by the 
parties by adduction of oral admissible evidence, if the same are ambiguous. 

10. We may furthermore notice that the learned Judge of Small Cause 
Court, although held that the provisions of the Bombay Rent Act are not 
applicable to the present suit answered Preliminary Issue 1 in the negative, 
but held: 

"However, the bare test of the suit plaint of the plaintiff does not fall 
within Section 28(1)(b); whereas the present suit, at the hand, is a regular 
civil suit which came to be filed in respect of the premises allotted for 
manufacturing purpose, along with machineries on the basis of the lease 
deed and on expiry of the lease period i.e. after the end of 31-10-1986, 
the plaintiff has filed the present suit for the recovery and (sic 
possession) of the building, along with machinery therein, which came to 
be let out for trade and business purpose and as such, for such suit, filed 
for recovery and possession of building, after termination of tenancy, is 
required to be entertained before the Civil Court, Jalgaon where there is 
no Small Cause Court." 
11. The parties may produce the deed of lease before the Small Cause 

Court. This appeal is disposed of with the aforementioned direction. 

(2011) 15 Supreme Court Cases 791 

(Record of Proceedings) 
(BEFOREY.K. SABHARWAL, CJ. AND C.K. THAKKER, J.) 

GOA FOUNDATION Petitioner: 

Versus 

UNION OF INDIA Respondent. 

Writ Petitions (C) No. 460 of2004 with No. 91 of 2005, 
decided on December 4, 2006 

Environment Protection and Pollution Control - Wildlife - Wildlife 
Conservation - Eco-sensitive areas - Supreme Court's order dt. 30-1-2006 
referring to decision taken by Indian Board for Wildlife on 21-1-2002 to 
notify areas within 10 km of boundaries of national parks and sanctuaries 
as eco-sensitive areas - Order dt. 16-10-2006 referring to Letter dt. 27-5-
2005 addressed by Ministry of Environment & Forests (MoEF) to Chief 
Wildlife Wardens of all States/Ufs requiring them to initiate measures for 
identification of suitable areas and submit detailed proposals - Letter dt. 
27-5-2005 a departure from decision of 21-1-2002 - No State/UT, except 
State of Goa, sent any proposal and proposal of State of Goa also not in 
conformity with requirement of Letter dt. 27-5-2005 - Ministry directed to 
give a final opportunity to all States/UTs to respond to Letter dt. 27-5-2005 
within four weeks - Ministry also directed to refer to Standing Committee 
of National Board for Wildlife under Ss. 5-B and 5-C(2) of Wildlife 
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SUPREME COURT CASES c201 o 1s sec 
(Protection) Act cases where environment clearance already granted where 
activities are within 10 km zone - Wildlife (Protection) Act, 1972, Ss. 5-B 
and 5-C(2) 

Goa Foundation v. Union of India, (2011) 15 SCC 793, referred to 

Chronological list of cases cited 

1. (2011) 15 sec 793, Goa Foundation V. Union of India 

ORDER 

R-M/47256/S 

on page(s) 

792ej 

a 

b 

1. The order dated 16-10-2006 refers to a Letter dated 27-5-2005 which 
was addressed by the Ministry of Environment and Forests (MoEF) to the 
Chief Wildlife Wardens of all States/Union Territories requiring them to 
initiate measures for identification of suitable areas and submit detailed 
proposals at the earliest. The order passed on that date was that MoEF shall c 
file an affidavit stating whether the proposals received pursuant to the Letter 
of 27-5-2005 have been refen-ed to the Standing Committee of the National 
Board for Wildlife under the Wildlife (Protection) Act, 1972 or not. It was 
further directed that such of the States/Union Territories who have not 
responded to the Letter dated 27-5-2005 shall do the needful within four 
weeks of the communication of the directions of this Court by the Ministry to d 
them. 

2. It seems that despite the Letter dated 27-5-2005 and despite the 
Ministry having issued reminders and also bringing to the notice of the 
States/Union Territories the orders of this Court dated 16-10-2006, the 
States/Union Territories have not responded. However, we are told that the 
State of Goa alone has sent the prnposal but that too does not appear to be in e 
full conformity with what was sought for in the Letter dated 27-5-2005. 

3. The order earlier passed on 30-1-20061 refers to the decision which 
was taken on 21-1-2002 to notify the areas within 10 km of the boundaries of 
national parks and sanctuaries as eco-sensitive areas. The Letter dated 
27-5-2005 is a departure from the decision of 21-1-2002. For the present, in 
this case, we are not considering the correctness of this departure. That is 
being examined in another case separately. Be that as it may, it is evident that 
the States/Union Territories have not given the importance that is required to 
be given to most of the laws to protect environment made after Rio 
Declaration, 1992. 

f 

4. The Ministry is directed to give a final opportunity to all States/Union g 
Territories to respond to its Letter dated 27-5-2005. The State of Goa also is 
permitted to give appropriate proposal in addition to what is said to have 
already been sent to the Central Government. The communication sent to the 
States/Union Territories shall make it clear that if the proposals are not sent 
even now within a period of four weeks of receipt of the communication 
from the Ministry, this Court may have to consider passing orders for h 

I Goa Foundation v. Union of India, (2011) 15 sec 793 
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GOA FOUNDATION v. UNION OF INDIA 793 

implementation of the decision that was taken on 21-1-2002, namely, 
notification of the areas within 10 km of the boundaries of the sanctuaries 

a and national parks as eco-sensitive areas with a view to conserve the forest, 
wildlife and environment, and having regard to the precautionary principles. 
If the States/Union Territories now fail to respond, they would do so at their 
own risk and peril. 

5. The MoEF would also refer to the Standing Committee of the National 
Board for Wildlife, under Sections 5-B and 5-C(2) of the Wildlife 

b (Protection) Act, the cases where environment clearance has already been 
granted where activities are within 10 km zone. 

C 

d 

e 

f 

6. List the matter after eight weeks. 

Court Masters 

(2011) 15 Supreme Court Cases 793 

(Record of Proceedings) 
(BEFOREY.K. SABHARWAL, CJ. ANDC.K. THAKKERAND 

R.V. RAVEENDRAN, JJ.) 

GOA FOUNDATION 

Versus 

Petitioner; 

UNION OF INDIA Respondent. 

Writ Petitions (C) No. 460 of2004 with No. 91 of 2005, 
decided on January 30, 2006 

Environment Protection and Pollution Control - Wildlife - Wildlife 
Conservation - Eco-sensitive areas - Mining activities - Indian Board 
for Wildlife's decision dt. 21-1-2002 to notify areas within 10 km of 
boundaries of national parks and sanctuaries and wildlife corridors as 
eco-sensitive areas - Ministry of Environment and Forests directed to file 
affidavit stating their stand in respect of decision dt. 21-1-2002 and on issue 
of grant of clearance for mining in areas in close proximity of sanctuaries 
and policy as to distance of area from boundaries of sanctuaries for 
considering application for grant of mining lease - Ministry also directed 
to examine issue regarding closure of mines of those who did not apply 
within stipulated time for grant of mining lease 

Goa Foundation v. Union of India, (2005) 11 SCC 564; Goa Foundation v. Union of India, 
(2005) 11 sec 561, referred lo 

R-M/34414/S 

g Chronological list of cases cited onpage(s) 
794d-e 

794d-e 

h 

1. (2005) 11 SCC 564, Goa Foundation v. Union of India 

2. (2005) 11 sec 561, Goa Foundation V. Union of India 

ORDER 

1. Our attention has been drawn by Mr Panjwani, learned counsel 
appearing for the petitioner, inter alia, to a communication dated 5-2-2002 
sent to the Chief Wildlife Warden, Government of Goa by Additional DGF 
(Wildlife) of the Ministry of Environment and Forests (MoEF) which sets out 
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----------------�.==.:�:=..:.:.. ___ . .

FOR.\l LC-V 
(See Rule 12) 

HARYANA GOVERN.\IE�T 
To,vN AND COCNTRY PLA:\:\L�G DEPART:'"1£NT 

Licence No._-"/&
...;...;;.

G __ of 2008. 

I. This licence has been granted under the Haryana Development & Regulation of Urban Areas Act,
1975 & Rules, 1976 made thereunder to Ivt/s. Amar Nath Aggarwal Investment Pv: Lt.d S.C.O. -10,
Sector-2 Panchkula for setting up of a residential colony at village Bhagwanpur, Distric. Panchkula.

2. The particulars of the land wherein the aforesaid colony is to be set up are given in the Schedule
annexed hereto and duly signed by the Director, Town & Country Planning, Haryana.

3. The licence is granted subject to the following conditions:

a) That the residential colony is laid out to conform to the approved layout plan and development
works are executed according to the designs and specifications shown in the approved plan.

b) That the conditions of the agreements already executed are duly fulfilled and the provisions of
lfaryana Development and Regulation of Urban Areas Act , 1975 nnd the Rules 1976 made
thereunder are duly complied with.

c) That the demarcation plan of the colony area is submitted before starting the development
works in the colony and for the approval of zoning plan.

4. That the licencee shall construct the portion of service road forming part of licench area at his
own cost and will transfer the same free of cost to the Government along with area falling in
green belt.

5. That the portion of Sector /Master plan road which shall form part of the licenced area shall be
transferred free of cost to the Government in accordance with the provisions of Section 
3(3)(a)(iii) of the Haryana Development and Regulation of Urban Areas Act, 1975. 

6 That you will have no objection for the regularization of the boundaries of the licenced land on 
the basis of give equal take equal with the land that HUDA is finally able to acquire in the 
interest of planned development and integration of service. 

7. That you shall obtain approval /NOC from the competent authority to fulfil the requirements of
notification dated 14-09-2006 issued by the Ministry of Environment & Forests, Govt of India
before starting the development works of the colony.

8. That the licencee will use only CFL fittings for internal lighting as well as for catpus lighting
in the complex.

9 The licence is valid upto�-/CJ..-f).o;o 

Dated; Chandigarh 
The _2.1 �lo� ;:Jc?o.P 

� 
------hJ:.o.."---1,L., __. 

-··-·········�·
__ _s.s.-Dhlllo·n 

Director, 
Town & Country Planning 

Haryana, Ch� 
Endst No. C-1 J J, �t Dated:- --· J ':>-/-c,-,;J g'

A copy along with a copy of schedule of land is forwarded to the following for information and 
necess� action: -
,\,_,,.VMJs. Amar Nath Aggarwal Investment Pvt Ltd S.C.O. -10, Sector-2 Panchkula ak.-'lg�ith a copy of 

agreement LC-IV and Bilateral agreement. 
2 Chief Administrator, HUDA, Panchkula. 
3. Managing Director, HVPN, PlnMing Directorate Shalcti Bhawan, Sector-6, Panchkula.
4. Addi. Director Urban Estates, Haryana, Panchkula.
5 Administrator, HUDA, Panchkula.
6. Chief Engineer, HUDA, Panchkula.
7. Superintending Engineer, HUDA, Panchkula along with a copy of agreement.
8. Land Acquisition Officer, Panchkula.
9. Senio·r Town Planner, Panchkula. He will ensure that colonizer obtains approval/NOC as per

condition No. 7 above before starting the development works in the colony
10. Senior Town Planner (Enforcement), Haryana, Chandigarh.
11. District Town Planner, Panchkula along with a copy of agreement.
12. District Town Planner (Ent), Panchkula.
13. Accounts Officer, 0/0 Director, Town & Country Planning, Haryana, Chandigarh along with a

copy of agreement.
14. Senior Town Planner (Monitoring Cell), Haryana, Chandigarh.

� 
District Town Planner (Hq) 

For Director, Town and Country Planning, 
Haryana, Chandigarh. 
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To be read with licence No. /g~ of2008 

Detail of land owned by Mis Amarnath Aggarwal investment (P) Ltd. Village 

Bhagwanpur, Tehsil - Kalka, Disttt. Panchkula. 

Village Kh. No. 

Bhagwanpur 183 

184 

187 

176 

185 

179 

174 

107 

312/108/2 

Total 

Area 

B.B 

5-18 

7-17 

1-4 

1-15 

1-4 

2-5 

1-18 

33-14 

21-16 

77-11 or 16.156 Acres 

_A~?-,-tJ.v-:_-' 
-1""{'__:....-­

J..J tr e ct or 
Town noel Cc,untr,y Plonninll, 

f-1c1rye~'ti~~dfh 
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ANNEXURE R-9 
From:  
  Forest Division Officer  
  Morni, Pinjore  
 
To 
  M/s. Amar Nath Aggarwal 
  Investment Private Limited  
  S.C.O. No.10 Sector-2 
  Panchkula 
 
  Sl. No.2399   Dated 04.11.2009 
 
Sub: Application of Section 4 & 5 of PLPA 1900 & Section 38 Indian 

Forest Act, 1927 
Ref. Your letter No.194 dated 27.10.2009 
 
 
With reference to the above mentioned letter no., after perusing a copy 

of the jamabandi revenue records of village Bhagwanpura, Tehsil Kalka, 

District Panchkula, Khasra nos. 183, 184, 187, 176, 185, 179, 174, 

107, 312/ 108/ 2 were examined and it has been found that: 

 

1.  The land of Amravati Enclave, which is shown in the map, does 

not come under protected/ reserved area.  

 
2. The proposed land does not come under Section 4 and 5 of Forest 

Conservation Act, 1900 but the area comes under general Section 

4 of the Soil Conservation Act which prohibits only cutting of 

trees. Permission from Forest Division Officer is required to be 

obtained before cutting of trees.  

 
3. It is also clarified to you that at a distance of 3.9 km from the 

proposed area, Bir Shikargarh Wildlife Sanctuary is situated and 

at a distance of 1.60 km Khol hi Raitan Wildlife Sanctuary is 

situated. Therefore, the proposed area falls under Eco Sensitive 

Zone wherein permission under Environment Act, 1986 is to be 

obtained.  

4. If any other related Acts/ Articles/ Rule/ Court Order/ 

Instructions, are applicable, it is your responsibility to take 

necessary permissions.  

Sd/- 
Forest Division Officer, 

Morni, Pinjore 
//TRUE TRANSLATED COPY// 
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·xrcn ~ 

cl'l ~ o;g C'l ~lfr 
l=f!,~-fcriJ-i'tx I 

~ , Mis Amar Nath Aggarwal. 
Investment PVt. Ltd. 
S.C.O. No. 10 Sec-2 
Panchkula 

qj1ffq) -'-3 41 

23 

~q5:;_ ~ .. --1 ,~Y 
Sub: Application <>f Section 4 & 5 of PLPA 1900 & Section 3811ndlcm Forest Act.1927. 

"fh~:4:- G-TrGcITT 'CBI. c'P ~ i cf5 194 ITT"fcp 27 .1 o. 09 I 

~xlcR1 -f~ ~ ~tJ ~ ~ "Cf?f IDx1 ~~ Tf!f '<IGlx-<l 
~~ ajq ir~1cl1..-Jgxr at;'{t\d q51c,1mr ~ tfTN&C1T mt ~ Gl~l~·~/"\1 ~ 
~Tm ~ ~· -;,o 1a3,184,~87,176,185,,179,174,107,312/1oa/2 cBT &er~. 
fcri"<:TT Tfm, ~~ crR~ "Cjx ·1Wn Tfm ffo:-

1. ~e11 ~?~ fcn 'Gfl" ~~ xiC'l ~ 1 -;i~_ it ~r~ ~ ~ cm-
~r / 3IT~t~er .a)rr "B5rey'r ~nnrr .• .. . · 

2. ~«11~a ~ er., ~ 3~~ 1900 -fw mxr 4 er s ~ 3i.Jaia 
~ 31IBT ~ !ffi ~- ~,-~ ~- ,tr "GR"ffl t!Rf 4 ~ 
3-Rfrre1 ~ !, ~ ~ i~. ~ ·qx ~-r4~ t I ~ Wc."1 ~ 
%~ <R ~e1 ~ ~ ~ m"tn cl?~~ 1ITrfi I 

3. ~cB1 1:16 ~ ~ -~ 'Gfffil' t fcf> '>fRnfcrc:r w.>r ~ 3.90 fcr-o~o cBT 
~ "Cfx ~ ~!¢[~JI 15 cll~C'\S• - x~~r mll~ 1.60 ~O'BTO cf3T ~ 
IR wc1g14 xlllcFJ cJl~C"S e1~ ~- "CJ~- t ~~ ~ 
ITTr tffl ~~ -~ ~ 3UffiTii· •• -®fil -~ ftr,r,+1 ··i:n:n-wrr ~frmi:f 
1986 <-~ ™ x:cr)cfi~ mm ~tff>sYtftl ... 

4. ~cf>~~~~-- /~~~G° ffifH/~Lllle1ll ~/ 
~~1 ~ -~ -cix_ ~--"iffi1_ .. ~, m ~;:r \~rr ~-~ ~ __ 
fti~c1m ~ I • ·. . .'J ) ( 1 

1( J "'-- c~? 
. . .. -~~-. I •• -':>L··C _( ......... ..._::t,.· / -7-,,,· . / 

/ 
/ cpf. l=f'U'filrf . 

~--~I 
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No.J.11013/41/2006-1A.II(I) 
Government of India 

Ministry of Environment & Forests 

Paryavaran Bhawan 
CGO Complex, Lodhi Road, 

New Delhi – 110003 
Telefax: 24362434 

Dated the 2nd December, 2009 

OFFICE MEMORANDUM 

Sub: Procedure for consideration of proposals for grant of environmental clearance under EIA 
Notification, 2006, which involve forestland and or wildlife habitat Regarding. 

The issue regarding the procedure to be followed for consideration of proposals for grant of 
environmental clearance under EIA Notification, 2006, which involve forestland and or wildlife habitat 
has been under consideration of this Ministry. The issue has been discussed and deliberated at length and 
the provisions of EIA Notification, 2006 as contained in Para 8(v) or the said notification have also been 
considered. 

2. It has now been decided that the following procedure shall be adopted in dealing with such cases.

(i) The proposals for environmental clearances will not be linked with the clearances from forestry
and wildlife angle even if it involves forestland and or wildlife habitat as these clearances are
independent of each other and would in any case need to be obtained as applicable to such
projects before starting any activity at site.

(ii) While considering such proposals under EIA Notification, 2006, specific information on the
following should be obtained from the proponent:

(a) Whether the application for diversion of forestland involved in the project has been
submitted? If so, what is the status of grant of forestry clearance? It would be essential
that in such cases, the application for diversion of forestland has been submitted by the
project proponent before they come for environment clearance and a copy of the
application submitted for forestry clearance along with all its enclosures should also be
submitted by the proponent along with their environment clearance application.

(b) Information about wildlife clearance as applicable to the project should also be obtained.
The project proponent should submit their application for wildlife clearance / clearance
from Standing Committee of the National Board for Wildlife to the Competent Authority
before coming for environment clearance and copy of their application should be
furnished along with environment clearance application.

(iii) The proposal from environmental angle will be appraised by the respective Expert Appraisal
Committee and recommendations made on the same which will be processed by the IA Division
and approval obtained from the Competent Authority. However while granting environmental
clearance to projects involving forestland, wildlife habitat (core zone of elephant/tiger reserve
etc.) and or located within 10 km of the National Park Wildlife Sanctuary (at present the distance
of 10 km has been taken in conformity with the order dated 4.12.2006 in writ petition no 460 of
2004 in the matter of Goa foundation Vs Union of India), a specific condition shall be stipulated
that the environmental clearance is subject to their obtaining prior clearance from forestry and

Annexure R-10
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wildlife angle including clearance from the Standing Committee or the National Board for 
wildlife as applicable. Further it will also be categorically stated in the environment clearance that 
grant of environmental clearance does not necessarily implies that forestry and wildlife clearance 
shall be granted to the project and that their proposals for forestry and wildlife clearance will be 
considered by the respective authorities on their merits and decision taken. The investment made 
in the project if any, based on environmental clearance so granted in anticipation of the clearance 
from forestry and wildlife angle shall be entirely at the cost and risk of the project proponent and 
Ministry of Environment & Forests shall not be responsible in this regard in any manner. 

(iv) A copy of the clearance letter, besides others, shall also be endorsed to (i) IGF(FC), MoEF, (ii)
IGF(WL), MoEF, (iii) PCCF of respective States and (iv) Chief Wildlife Warden of the State.

Note: There will not be any need to refer the files relating to grant of environmental clearance from IA 
Division to FC Division and or Wildlife Division during consideration of proposals under EIA 
Notification, 2006 as done at present in view of the course of action stipulated at paras 2(i)-(iv) 
above. 

` This issues with the approval of the Competent Authority. 
(S.K. Aggarwal) 
       Director 

All the Officers of IA Division 

Copy to:- 

1. PPS to AS(JMM)
2. PPS to ADG(F)
3. PPS to ADG(Wildlife)
4. IGF(FC)
5. Advisor(GKP)
6. Advisor(NB)
7. Director (PLA) with a request to issue necessary instructions to all the SEIAAs/SEACs to follow

the above instructions.
8. Website of the Ministry.
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.. GOVERNMENT OF HARYANA ST A TE ENVII~ONMENT IMPACT ASSESSMENT AUTHORITY HARYANA Bay No. 55-58, Prayatan Bhawan, Sector-2, .PANCHKULA. ·· 

No. SEIAA/HR/JO 5.3 Dated· . cfl.5-3 -I .:1 · ························ 
To 

·, 
't 

~ Amar Nath Aggarwal Investments Pvt. Ltd. Colpnisers & Land Developers. 
~.C.O. l 0, Sector-2, Panchkula. 

Subject: Environmental Clearance for expansion of Amravati Enclave NH .. 22, Shopping Mall + 1080 No. of Flats + Plots 3t village -Bh~gwanpur, Islamnagar a·nd Chandimandir, Ambala -Kalka - Nat,i~nal Highway near Panchkula. 

"-" 
Dear Sir, ;r· 

·r;, 
This has reference to your application no .. ANAI-09/60 Dated 

21.04.09 addressed to MS SEIAA received on 30.04.09 and subsequent letters 1,, 

dated 24.0'6.09, fs.11.09 & 08.02.10 seeking_prior environmental clearance for the above projept under the EIA Notification, 2006. The proposaJ ..• has been appraised as per: prescribed procedure in the light of provisions under the EJA 
Notification, 20~p on the basis of the mandatory documents enclosed with the application viz., Form-1, Forml-A & Conceptual Plan and the; additional clarifications furnished in response to. the observations of the State Expert - .· Appraisal Comm1~tee (SEAC) constituted by MOEF, GOI vide their Notification 21.4.2008, in its '.meetings held on 07.08.09 & 16.12.09 awarded "Gold" grading f 

--::,~.· 

,.~ 

to the project. 

[2] It i;;iinteralia, noted that the project involves expansion cif township project at villag~s Bhagwanpur, Islamnagar and Chandimapdir, Ambala -Kalka 1 National Highw~y n~ar Panchkula, on total plot area of 118.33 acres. The Project Proponent had partially developed 102.18 acres of licenced area for which completio~ certificate was issue on 26.12.01 and EIA Notification was not applicable at th~t time. The existing township of 102.18 acres includes 46.02 ·' acres for plot de~elopment, 3.718 acrs under commercial sites (Shopping Mall), 9 acres for group housing and remaining area for dispensary, schools, STP, roads, footpaths, and p~rks etc. The Project Proponent has proposed to develop 16.15 .{, 

acres of licer;~ed area as an expansion of the existing project which includes 6.63 
acres for plot d,velopment, 4.59 acres for construction of group housing and 
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remaning for commercial purposes. The existing builtup area of the project 

(Shopping Mall & Group Housing) is 96128 sqmt and after expansion the total 

builtup area will be 134560 sqmt. The total water requirement will be 2902 KLD 

out of which 707 KLD of water will be required for expansion project, which will 

be met fro111 existing 2no. of tube-wells. The total waste water generation from 

the expansion project will be 530 KLD an:d will be treated in STP of capacity 

:21 SO KLD'; which will be developed in 3 phases presentaly STP of 750 KLD 

capacity isl in operation. The treated water will be recycled/ reused leading to 

zero dischfrge. Total ·solid waste generation will be 1048 Kg/day. About 50% 

waste is expected to be bio-degradable. The collected non bio-degradable solid 

waste would be segregated and transported to a Govt. designated waste disposal 

site and bio-degradable waste will be used for composting with in the complex . 

The powe1l requirement will be 1280 KVA which will be supplied by Haryana · 

Vidyut Vitran Nigam Ltd. The total parking spaces proposed are for 334 ECS. 
\ 

Total cost''pfthe development of expansion project is Rs. 2500 lac. . . ' 

(3] f. The State Expert Appraisal Committee, Haryana after due 
,, 

consideration of the relevant documents submitted by the project proponent and 

additional:· clarification fumi~hed in response to its observations have 
' 

recommer1ded the grant of environmental clearance for the project mentioned . 
above subject to compliance with th~ stipulated conditions. Accordingly, the 

State Environment Impact Assessment Authority hereby accords necessary 

environmc_ntal clearance for the project under Category 8(b) of BIA Notification 
'· 

2006 subject to the strict compliance with the specific and general conditions 

mentioned below:-

PART Al ,. 

SPECIFlC CONDITIONS:-,, 

Construction Phase:-

[i] ?A first aid room as proposed in the project report will be provided in 

both during construction and operation of the project. 

[ii] iAdequate dr_inking w~ter and sanitary facilities should be provided for 

. construction workers at the site. Provision should be made for mobile 

.toilets. Opei;i defecation by the laboures is strictly prohibited. The safe 

, ·dis,posal of waste water and solid waste generated during the 
II., 

. construction phase should be ensured. 

-. 
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[iii] 

[iv) 

All the, topsoil excavated during construction activities should be stored 

for use in horticulture/landscape d~velopJ.1?.ent within the project site. 

Disposal of muck during construction phase should not create any 

adverse effect on the neighboring communities and be disposed taking 

the necessary precautions for general safety and health aspects of 

people, only in approved shes with the approval of competent authority. 

[v] Constniction spoils, including bituminous material and other hazardous 

rnaterials, must not be allowed to contaminate watercourses and the 
I • 

dump :1sites for such material must be secured so that they should not 

leach into the ground water and any hazardous waste generated during 
,1_; ' 

constri.1ction phase, should be disposed off as per applicable rules and 

norm~ with necessary approval of the Haryana St.ate Pollution Control 

Board. 

(\·i] The di~sel generator sets to be used during construction phase should 

be of low sulphur diesel type and should conform to Environment 

(~rote:ction) Rules prescribed for air and noise emission standards. 
:· . . ' 

[\'ii] 

[viii] 

I 

The , diesel required for operating DO sets shall be stored m 

undergr,ound tanks and if required, clearance from Chief Controller of 

Explo~ives shall be taken . 
• 

Amb'ient noise levels should conform to residential and commercial 

standards both during day and night. Incremental pollution loads on the 

ambient air and noise quality should be closely monitored during .. 
const1:uction phase. -Adequate measures should be taken to :educe 

ambient air and noise level during construction phase, so as to conform 
; 

to th'e stipulated ·standards. 

(ix] Fly hlsh should be used as building material in the construction as per 
'· 

the prov is ions of Fly Ash Notification of September 1999 and amended 

as on '.!7th August 2003. 
i 

[x] Ready mixed concrete must be used in building construction. 

fxil Storm water control and its re-use as per CGWB and BIS standards for 

various applications. 

[xii] Water demand during construction should be reduced by use of pre-
., 

mi>led concrete, curing agents and other best practices as referred. 
It' 

(xiii] P~1,;mission from Competent Authority for supply of water shall be 
;; 

obt'ained prior to operation of the project. 
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[xiv] Roof should mee~ prescriptive requirement as per Energy Conservation 

Building Code by using appropriate thennal insulation material to 

fu l fi 11 requirement. 

[xv) Opaque, wall should meet prescriptive requirement as per Energy 
j 

Conservation Building Code which is proposed to be mandatory for all 
. ; 

air conditioned spaces while it is aspirational for non-air-conditioned 

spaceJ by use of appropriate thermal insulation material to fulfill 

requi1:ement. 
;: 

[xvi] The approval of the competent authority shall be obtained for structural · 

[xvii] 

safety, of the building due to earthquake, adequacy ·of fire fighting 

equiphlents, etc. as per National Building Code including protection 

meas~;res from lightening etc. If any forest land is involved in the 

proposed site, clearance under Forest Conservation Act shall be taken 
t: 

from :.the competent Authority. 

The project proponent will use the water for construction phase through 

tankers. However, prior permission from CGWA will be taken before 

using the bore well water for construction purposes. 
I . , , 

[xviii) The ,;Pr~ject proponent will construct rain water harvesting pits@ 1 pit 

per ~ere for recharging the ground water within the project premises. 

[xix] The;~~p will ·obtain and submit permission of the airport authority about 

the \1eight of the building to SEIAA before starting construction process 

or their project, if required . 

Operation Phase: 

[i1 The STP shall be installed for the treatment of the sewage generated to 
,4 

the p1;escribed standards including odour and treated effluent will be 

recycled to achieve zero exit discharge. The STP should be installed at 

the·1ra1:thest place in the project area. 
• I 

[ii) Separation of the grey and black water should be done by the use of 
.! '. 

dual plumbing line. Treatment of 100% grey water by decentralized 

tr~atment should be done ensuring that the re-circulated water should 

11Jt·e BOD maximum 10 pm and the recycled water will be used for 

flushing, gardening and DG set cooling. 

(iii) F6~- disinfections of the treated wastewater ultra violate radiation or 

otonization should be used. 

I 
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[iv] The solid waste generated should be properly collected and segregated. 

Bio .. degradable waste will be deco~posed at site and dry/ inert solid 

waste should be disposed off to the approved sites for land filling after 

recovedng recyclable material. 

[v] Diesel power generating sets proposed as source of backup power for. 

[ vi] 

lifts, common area illumination and for domestic use should be of 

enclosed type and conform to rules made under the Environment 

(Protection) Act, 1986. The location of the DO sets shQuld be .in the 

basement as promised by the project propoJ:?,ent with appropriate stack 

height i.e above the roof level of the building as per the CPCB norms. 
'. I 

The diesel used for DO sets should be of low sulphur contents 

(maximum 0.25%). 

Ambient Noise level should be controlled to ensure that it does not 

e.x.cee~ the prescribed standards both within and at the boundary of the 

~rop~sed Township Project. 

[vii] [a] The Project Proponent should consult a good landscaping consultant and 

prepare a detailed plantation pattern for the entire township. 

[b] The project proponent should maintain at least 20% as green cover area 

for tree plantation. The Project Proponent shall grow suitable trees in 

open spaces and along the roads in the project area as well as in the 

( viii] 

' 
Mxisting area preferably with local species so as to provide protection 

t1gainst paiticulates and noise. The open spaces inside the plot should be 

i·preferably landscaped and covered with vegetation/grass. 

Weep holes in the compound front walls shall be provided to ensure 

.. 11atural drainage of rain water in the catchments area during the 

monsoon period. 

[ix] . The· project proponent shall setup rain water harvesting pits @ 1 pit/ 

· acr~ having 400 mm bore and 200 mm slotted pipe as proposed for roof 

run-off and surface run-off, as per plan submitted should be 

!. implemented. Before recharging the surface run off, pre~ treatment 

.. ;. must be done to remove suspended matter, oil_ and grease. The bore 

well· fo1· rainwater recharging should be kept at least S rots. above the 

:highest ground water table. 

[x] ~ : The ground water level and its quality should be monitored regularly in 

'\r I consultation with Central Ground Water Authority. 
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[xi] There shoi.lld be no traffic congestion near the entry and exist points 

from the roads adjoining the proposed project site. Parking should be 

fully internalized and no public space should be utilized. 

[xii] A report on the energy conservation measures conforming to energy 

(xiii) 

[xiv] 

[xv] 

conservation norms finalized by Bureau of Energy Efficiency should be 

prepared incorporating details about building materials & technology, R . 

& U Factors etc and submit to the SE(AA, Haryana.in three months 

tirne. 

Energy conservation- measures like installation of CFLs/TFLs for 

. lighting the areas outside the building should be .integral part of the 

project dtrsign and should be in place before project commissioning. 

Used CFLs and TFLs should be properly collected and disposed 

off/sent for recycling as per the prevailing guidelines/rules of the 
\ ,; ~ 

regulatory authority to avoid mercury contamination. Use of solar 

panels n1'ay be done to the maximum extent possible. 

The solid waste generated should be properly collected and segregated 

as per the requirement of the MSW Rules, 2000 and as amended from 

time to \~me. The bio-degradable waste should be composted at the site 

ear marked within the project area and dry/inert solid waste should· be 

' . 
disposed off to the approved sites for land filing after recovering 

recyclable material. 

The provision of the solar water heating system shall be as. per the 

' 
norms }specified by HAREDA and shall be made operational in each 

buildirtg block . 

[xvi] The pL'oject proponent will use the water from the already existing tube 

we! ls for domestic purposes .and commercial purpose only after getting 

permission from CGWA or will use water .supply from municipality 

\Vhichever is earlier during operational phase. 

[xvii] The traffic plan and the parking plan proposed by the PP should be 

adhe1:ed to meticulously with further scope of additional parking for 

futu11e requirement. There should be no traffic congestion near the entry 

and 1·exit points from .the roads adjoining th~ proposed project site. 

Parld11g should be fully internalized and no public space should be 

utilized. 

(xviii] Pas¥ pl'Oject monitoring should be carried out after installing. dust 

l I 
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[xix] The Project Proponent shall comply with the EC BC norms. 

PART-B. GENERAL CONDITIONS: 

[i] The environmental safeguards contained in the EIA/EMP Report should 

be implemented in letter and spirit. 

[ii} Six monthly compliance reports should be submitted to the HSPCB and 

Regional Office, MOEF, GO!, Northern Region, Chandigarh and -a 

copy to the SEIAA Haryana. 

[iii] 

[iv 1 

The SEIAA, Haryana reserves the right to add additional safeguard 

measures ,subsequently, if found necessary. Environmental Clearance 
I' ,, 

granted· i,ill be revoked if it is found that false information has been 
' 

given forigetting approval of this project. 

Al I other;statutory clearances such as the approvals for storage of diesel 

from Chief Controller of Explosives, Fire Department, Civil Aviation 

Dcpartm~nt, Forest Conservation Act, 1980 and Wildlife (Protection) 

Act. 1977., PLPA, 1900, Forest Act, 1927 etc. shall be obtained, as 
. -

applicable by project proponents from the respective authorities prior to 

construction of the project. 

[ v] The Project proponent will not violate any judicial 

orders/pronouncements issued by the Hon,ble Supreme · Court/High 

Courts. , 

.:v 
'.\ 

j'C~ 

l~~:~ B\ ,_--. 
Member Secretary, 

State Level Environment Impact 
Assessment Authority, Haryana, Panchkula. 

~ 
Endst. No. SEIAA/HR/10 Dated: ...................... . 

I. 

") -· 

),'1" 

A copy ofihe _above is forwarded to the following:. 

The Additional Director (IA Division), MOE!\ GOI. COO Complex, 

Lodhi Road, New Delhi. 

The Regional officer, Ministry of Environment Forests; Goyt. of India, 

Sector 3 l , _Chandigarh. 

3. The Chaii·n1an, Haryana State Pollution Control Board, Pkl. 

rF 

" \ 
Member Secretary, 

c.,,..,,. T """'' l<'nuh•nnnu•nt lmnAl't 
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of Town and Country Planning1 Hnryana : ;t:;'::) No. 11. 78., 211« Floor, Sector· 1 'i C, Chf\ndigarh, web site: tcphtH')'ecnU.gb-V.in .. ".J;hone: • O 172-25493~9:;. e-rnuil: -·----- ,,,,.,,..:;\}. . .. "tO..lX 

"'~~ 0 
(SI\Je ~\I.tu 16 (:an 

Ama:tft-ath Aggn.rwal Irrvef!tment (P) Ltd., SCO No. 10, Sector·2, Panchkula. 
M.emo no. LC-1302-JE (BR)-'2015/ /6'·\ 0C) Dated: ~~\q )\5'" 

pa.:tt;. com:plat;loX), certlflc"'te fo;r _an tttea Jnd&tid.ttg U .~66 .... fofft~t'*l area ·<if 16; 156 ~crlts ln Llcen11t1- 110. j,I . ., ol .:JJ0S dated.~,;10.2008 grant~,to dewfop RerddenttaJ -Goltu: · ·· ~ ilt •~!Ven:U~ Estate of:V'lllage ~hagwa..,.pur, • J'j. Complex, '.Otatdct i'anohkuli\- Am,math Aggarw :Ltd, 

With reference to your appllcation d~ted 26.06.2014, regarding request for grant of part q~mp1etion certifu!ate in re&p~ct of r~id~ntial ,19ttedj~l,!lup 
':~·;i . . .· . . '. .: .. ; . J\:: . ·: ,t• ', '> . ·.·' i:l~!c~,ped,_ iJ me reve,µ.,~ ,estate\ t>f Village ahagwanpur, Sector :2, Urban Com pie.'!: District Panchkula 'for which lie.ens~ no, 186 of 2QOS dated 29.10.2008 wtig gran-ted on the land mealsu.ti:ng 16.15~ a'Ctea, Lt is hereby \;ertifieei that the deyielopment work& namely: Water supply, Sewerage; Storm water Roc\ds, HortkuJture and Street Lights in the residential plotted colony of Licence mentioned aliove for 1 L566 acres as indicated on the en.do$ed !scy,:)l!:t tu1"l ~ertified r:;.y Ch-ief i~.rl~i'inlntra.J.qr~ }tUD/~ ·.w .. c~ .. ~~... an.d n;od in c<mjunct~r.hl~ tl){/.:,toll<.>w1n,i~--an~0~0:adi:tione h.ave been ~o~pleted to my sstisfactiotL 'fn~!~ompletion certmca.~e _is l;r:4nted on the t.:itJ,~ng tc;~s ~Ad <:nr,;1 itions: 

d 

vou shall be required to obtain final completion certificate after laying out coi,nw as. per .approved layout plan and_ completion of !nternru. a~ per apprQxed apecWcations and de;,1:1i1in a'a r~qµirt:d under se~tio~t&iei1 of the Harya.na Oevelopm~nt and Regulation of ~ban l\t:ea 1975. 

·
1~hat you ;be responsible for operation, upkeep and nwm,cr of J 1 ·, , oad,,, opens paces, parks and ?Ublic health servicee li-ke water seweraie and drainage etc ior a peri?d as approved in the service t)ttl.fl. ,~~itima.tee of yo:ur ciofony from the date pf is-suance of fint!l.l q~ffipletion (:e,tificate i,r,<i~iti::'r reUeved of :,EU<! ('e$f)0111$ib11lty and thereu,~ ti'~l\\f~·r ll1l 

''. '\·'(~:.:·. - . ·:... · 1 i. . . -·-=:.'.' /.:,,·.,·'·:> .·:.; 
nuch roads. !lf~i&pa~s. public p~kill and ~ublk health a~¢es ~ supply, sewerti(, and drainage etc.·free of co$t to the Governmentor the locttl as. directed. 

;0-1-er"ices wiH be lairl by the calonlzer upto aligmrient of prbpo$ed. external ' 1,rviccs oi the town and cmmection wi.th the HUDA system wiU be done l:iy the 

,--~j;~:>l·". 

1· 
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•own cost witJl~he prior\ a.ppmv~ ofthe cbn'l~,~~t. au.tiorh:y. In ··. require~, t~ $tune. ¥,11:be done· by th,eli~~$e~ ~t;~~.ffiVl\ 
cost, 1,l~;~ices will be provi~ea as p~r provu.fon in tn~· toc of~¢h1',.-ula. 

case 

iv. Leve1ftx;font of the services to be provided by HUDA i.e. wntei- supply 

vi. 

sewer.age, roads etc. ~·m be proportionate of EDC provisions. T;·iat in case some additional structures are required to be constructed and at a lliter s•ge, the t:1\Ufie will be binding upon you . . l t?~ther erect.~Of '1.111ow.~ erection of any cornm~aijon ~d 
,. : . ,, .colony without prior ii:pproval ()f com~~nt 

That you shall construct the community sites within. the period of 4 yeanr fr, of a.niendrnent of section 3 of Act No. 8 of 1975 Le. 03.04.2012. vii\. That you fl.b;aU BUQmit in1rpe~~j(;ln repl:)ct:t\Within two months f10:m u~,~t. for.. 
\
·,, 
''" 

tcic~l .Services lai<t at site, 
; :' 
j l,e'.~mlely responsible fof'1twater attppiy, di$pOtial of aewtlt~ and 

storm water · of the colony as per guidelines of HSPCB / Environment 
)epartment till such time the external services a.re provided by HU:OA/ State 

(g,v,,rnment a1:1 per th.e\r scheme. 

get the licer1?e r~newed a~ lai,d down tmde1H·t1ice 11 or Hru-y,uui. 
,.'wm,,;,1frmr.+ Rt:ga}ation:·of·Ufui'.l:I,·· f~tr·~i.~;··-Y,,¥ttr-tiir,tb~~.;t·tr·:drr,t, 

'l'hi1> pa.:rt completion certificat<i .shall be v()id ab-initio, if ar,y of r..'he 
,:omiitions mentioned a.bow:· are not complied w,th. 

I 

" 
J)\JOVC 

! 

E>,dst. No tc~l'S'O!'t~tt{B~J~2015/ 

(A:run KµwliJttt;~"i IAS) Director Gtt.mtn.l, Towa aud C~'.'lnttf: P,~n.l~:g Haryana.,Oll~tUg•tb. ~\.., Dated: . 

n, 
\iL 
t\i. 

A ,,oj)y is forwarded to the following for information and nece1&,sary 
C'.luef .11.drniniatratol', HUDA, Pancb.ku1a.: ?lan.ner, Pa.nchk\tla, District ~Q'Wl'.\ Pl~ner, Pa.nchk;u.la. . Account' ~fleet 0/o Direct<.>r General, Hazy~J,f~andi~h. '-• ' i di. 

Town and C:bu:ntry: fl'liin.ning, 
., 

/' 
tVija;i Ku.mar), District Town Plarm.er, {HQ} 

:For Director General, Town and Cr,untry Planning, Hacyana, Ch~d:ig,arh. 

.~ 

94



14  THE   GAZETTE   OF  INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 

3. आंचिलक महायोजना कᳱ तैयारी कᳱ ᮧाि᭭ थित िजसके अंतगᭅत पयᭅटन महायोजना  ।

4. भ-ूअिभलेख मᱶ सदृ᭫  य ᮢुᳯटयᲂ के सधुार के िलए कायᭅवाही ᳰकए गए मामलᲂ का सारांश  ।

5. पयाᭅवरण समाघात िनधाᭅरण अिधसूचना, 2006 के अधीन आने वाली ᳰᮓयाकलापᲂ कᳱ सिंवᭃा के मामलᲂ का साराशं ।
᭣यौरᲂ को पथृक् उपाबंध के ᱨप मᱶ संलᲨ ᳰकया जा सकेगा।

6. पयाᭅवरण समाघात िनधाᭅरण अिधसूचना, 2006 के अधीन न आने वाली ᳰᮓयाकलापᲂ कᳱ संिवᭃा के मामलᲂ का सारांश
। ᭣यौरᲂ को पृथक् उपाबंध के ᱨप मᱶ सलंᲨ ᳰकया जा सकेगा।

7. पयाᭅवरण ( संरᭃण ) अिधिनयम, 1986 कᳱ धारा 19 के अधीन दजᭅ कᳱ गई िशकायतᲂ का सारांश ।

8. कोई अ᭠ य मह᭜ वपणूᭅ िवषय ।

MI NISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 24th October, 2016 

S.O. 3308(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide 
notification of the Government of the India in the Ministry of Environment, Forest and Climate Change vide number 
S.O. 1395 (E), dated the 21st May,2015, inviting objections and suggestions from all persons likely to be affected thereby 
within the period of sixty days from date on which copies of the Gazette containing the said notification were made 
available to the public; 

      And whereas, objections and suggestions received from all persons and stakeholders in response to the draft 
notification have been duly considered by the Central Government; 

WHEREAS, the Khol Hi Raitan Wildlife Sanctuary of 4883 hectare is situated in the State of Haryana and 
located in Shiwalik hill system which is very near to Bir Shikargah Wildlife Sanctuary and the aerial distance between 
the two is about three kilometers and Khol Hai Raitan has steep sloping hills and the soil of this Sanctuary is also sandy 
loam and has red color because of more iron content; 

AND WHEREAS, Khol Hi Raitan Wildlife Sanctuary is important and known for its fauna, leopard is on the 
top of hierarchy, other animals such as Cheetal or Spotted Deer, Sambar, Wild Boar, Rhesus Monkey, Langoor, Hyena, 
Jungle Cat, Common Mongoose, Indian Fox, Jackal, Porcupine, etc.; 

AND WHEREAS, it is necessary to conserve and protect the area the extent and boundaries of which is 
specified in paragraph 1 of this notification around the protected area of the Khol Hi Raitan Wildlife Sanctuary as Eco-
sensitive Zone from ecological and environmental point of view and to prohibit industries or class of industries and their 
operations and processes in the said Eco-sensitive Zone; 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause 
(xiv) of sub- section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and sub- rule (3)  of rule 5
of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area with an extent of upto 925
meters from the boundary of the protected area of Khol Hi Raitan Wildlife Sanctuary in the State of Haryana as the Khol
Hi Raitan Wildlife Sanctuary Eco-sensitive Zone (hereinafter referred to as the Eco-sensitive Zone) details of which are
as under, namely:-

1. Extent and Boundaries of Eco-sensitive Zone.- (1) The Eco-sensitive Zone varies from zero to 925 meters around
the boundary of Khol Hi Raitan Wildlife Sanctuary comprising an area of 1320 hectares approximately.

(2) The Eco-sensitive Zone is bounded by 30º42’15.640"N latitude and 77º0’34.688"E longitude towards East
(point No.2 of Annexure I map); 30º43’55.091"N latitude and 76º54’12.405"E longitude towards west (point No.22 of
Annexure I map); 30º44’27.031"N latitude and 76º56’11.013"E longitude towards north (point No.8 of Annexure I map)
and 30º40’9.132"N latitude and 76º57’0.902"E longitude towards south (point No.42 of Annexure I map).

(3) The map of Eco-sensitive Zone boundary together with its latitude and longitude is appended as Annexure I.

(4) The coordinates of Eco-sensitive Zone and Wildlife sanctuary with its latitude and longitude is appended as
Annexure II .

(5) The villages whose area or parts thereof falling within the Eco-sensitive Zone are, Firozpur, Dudhgarh,
Dhadwali, Kaadyani, Mandhna, Sisram, Jakhri, Chaudhari Bas, Thattar, Jala, Ambwala, Kotian,  Burj Tanda, Gumthala.
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2. Zonal Master Plan for Eco-sensitive Zone.- (1)  The State Government shall, for the purpose of the Eco-sensitive
Zone  prepare,  a Zonal Master Plan, within a period of two years from the date of publication of final notification in the
Official Gazette, in consultation with local people and adhering to the stipulations given in this notification.

(2) The Zonal Master Plan shall be approved by the Competent Authority in the State Government.

(3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued
by the Central Government, if any.

(4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:-

(i) Environment;

(ii) Forest;

(iii) Urban Development;

(iv) Tourism;

(v) Municipal;

(vi) Revenue;

(vii) Agriculture; and

(ix) Haryana State Pollution Control Board,

for integrating environmental and ecological considerations into it. 

(5) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture conservation,
needs of local community and such other aspects of the ecology and environment that need attention.

(7) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements, types
and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas,
orchards, lakes and other water bodies.

(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone so as to ensure Eco-friendly
development and livelihood security of local communities.

3. Measures to be taken by State Government.- The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land use.- Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the 
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the 
residential needs of local residents, and for the activities listed against serial numbers 27, 37 and 42 in column (2) of the 
Table in paragraph 4, namely:- 

(i) Small scale industries not causing pollution;

(ii) Rainwater harvesting; and

(iii) Cottage industries including village artisans:

Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of 
the Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest 
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):  

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by 
the State Government, after obtaining the views of the Monitoring Committee, once in each case and the correction of 
said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change: 

Provided also that the above correction of error shall not include change of land use in any case except as 
provided under this sub-paragraph: 
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Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural 
area and efforts shall be made to reforest the unused or unproductive agricultural areas. 

(2) Natural Springs.- The catchment areas of all natural springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the State
Government in such a manner as to prohibit development activities at or near these areas which are detrimental to such
areas.

(3) Tourism.- (a) The activity relating to tourism within the Eco-sensitive Zone shall be as per Tourism Master Plan,
which shall form part of the Zonal Master Plan.

(b) The Tourism Master Plan shall be prepared by the Department of Tourism, Government of Haryana in consultation
with the Department of Revenue and Forests, Government of Haryana.

(c) The activity of tourism shall be regulated as under, namely:-

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the eco-tourism guidelines issued by the National Tiger Conservation Authority, Ministry of
Environment, Forest and Climate Change (as amended from time to time) with emphasis on eco-tourism, eco-education
and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(ii) new construction of hotels and resorts shall not be permitted within the Eco-sensitive Zone;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation
of the Monitoring Committee.

(4) Natural Heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and
preserved and proper plan shall be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plan shall form part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural, aesthetic,
and cultural significance shall be identified in the Eco-sensitive Zone and plans for their conservation shall be prepared
within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government shall draw up guidelines and regulations for
the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air (Prevention and
Control of Pollution) Act, 1981(14 of 1981) and the rules made thereunder.

(7) Air pollution.- The Environment Department of the State Government shall draw up guidelines and regulations for
the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air (Prevention and
Control of Pollution) Act, 1981 (14 of 1981) and the rules made thereunder.

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974) and the rules made thereunder.

(9) Solid wastes. -  Disposal of solid wastes shall be as under:-

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the Solid
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number  S.O. 1357 (E), dated the 8th April, 2016 as amended from time to time;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance
with the provisions of the Bio-Medical Waste Management Rules, 2016 published by the Government of India in the
Ministry of Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28th March,
2016, as amended from time to time.

(11) Vehicular traffic . - The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved by the Ministry of Environment, Forest and Climate Change, Monitoring Committee shall
monitor compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.
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4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.- All activities in the Eco-
sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules
made thereunder and shall be regulated in the manner specified in the Table below, namely:-

TABLE 

Sl. No. Activity Remarks 

(1) (2) (3) 

A. Prohibited Activities:

1. Commercial Mining, stone quarrying and 
crushing units. 

(a) All new and existing mining (minor and major minerals),
stone quarrying and crushing units are prohibited except for
the domestic needs of bona fide local residents.
(b) The mining operations shall strictly be in accordance with
the orders of the Hon’ble Supreme Court dated 04.08.2006 in
the matter of T.N. Godavarman Thirumulpad Vs. UOI in
W.P.(C) No.202 of 1995 and  dated 21.04.2014 in the matter
of  Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012.

2. Setting up of saw mills. No new and expansion of existing saw mills shall be 
permitted within the Eco-sensitive Zone. 

3. Setting up of industries causing water or air or 
soil or noise pollution. 

No new or expansion of polluting industries in the Eco-
sensitive Zone shall be permitted. 

4. Use or production of any hazardous substances. Prohibited (except as otherwise provided) as per applicable 
laws. 

5. Commercial use of firewood. Prohibited (except as otherwise provided) as per applicable 
laws. 

6. Establishment of new major hydroelectric 
projects. 

Prohibited (except as otherwise provided) as per applicable 
laws. 

7. Uses of plastic carry bags. Prohibited (except as otherwise provided) as per applicable 
laws. 

8. Discharge of untreated effluents and solid waste 
in natural water bodies or land area. 

Prohibited (except as otherwise provided) as per applicable 
laws. 

9. Setting-up of Medium Density Fiberboard/ 
Particle Board Units/ Plants. 

Prohibited (except as otherwise provided) as per applicable 
laws. 

10. Setting-up of brick kilns. Prohibited (except as otherwise provided) as per applicable 
laws. 

11. Commercial helicopter services. Prohibited (except as otherwise provided) as per applicable 
laws. 

12. Erection of mobile Tower. Prohibited (except as otherwise provided) as per applicable 
laws. 

B. Regulated Activities:

13. Felling of trees. (a) There shall be no felling of trees on the forest land or
Government or revenue or private lands without prior
permission of the competent authority in the State
Government.
(b) The felling of trees shall be regulated in accordance with
the provisions of the concerned Central or State Act and the
rules made there under.
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14. Commercial establishment of hotels and resorts. No new commercial hotels and resorts shall be permitted 
within one kilometer of the boundary of the protected area or 
up to the boundary of the Eco-sensitive Zone whichever is 
nearer except for accommodation for temporary occupation 
of tourists related to eco-friendly tourism activities:    
     Provided that, beyond one kilometer  or up to the extent of 
the Eco-sensitive Zone, all new tourism activities or 
expansion of existing activities shall be in conformity with 
the Tourism Master Plan. 

15. Undertaking activities related to tourism like 
over-flying the sanctuary area by hot-air 
balloons, etc. 

Regulated under applicable laws. 

16. Construction activities. (a) No new commercial construction of any kind shall be
permitted within one kilometer from the boundary of
protected area or up to the boundary of the Eco-sensitive
Zone whichever is nearer.
    Provided that, local people shall be permitted to undertake 
construction in their land for their residential use including 
the activities listed in sub-paragraph (1) of paragraph 3:  
(b) Beyond one kilometer upto the extent of Eco-sensitive
Zone, construction for bone fide local needs shall be allowed
and other construction activities shall be regulated as per the
Zonal Master Plan.
(c) Provided further that the construction activity related to
small scale industries not causing pollution shall be regulated
and kept at the minimum, with the prior permission from the
competent authority as per the applicable rules and
regulations, if any.

17. Drastic change of agriculture system. Regulated under applicable laws. 

18. Commercial water resources including ground 
water harvesting. 

(a)The extraction of surface water and ground water shall be
permitted only for bona fide agricultural use and domestic
consumption of the occupier of the land.
(b) The extraction of surface water and ground water for
industrial or commercial use including the amount that can
be extracted, shall require prior written permission from the
concerned Regulatory Authority.
(c) No sale of surface water or ground water shall be
permitted.
(d) Steps shall be taken to prevent contamination or pollution
of water from any source including agriculture.

19. Erection of electrical cables and 
telecommunication towers. 

Promote underground cabling. 

20. Fencing of existing premises of hotels and 
lodges. 

Regulated under applicable laws. 

21. Widening and strengthening of existing roads 
and construction of new roads. 

Shall be done with proper Environment Impact Assessment 
and mitigation measures, as applicable 

22. Movement of vehicular traffic at night Regulated for commercial purpose under applicable laws. 

23. Introduction of exotic species. Regulated under applicable laws. 

24. Commercial Sign boards and hoardings. Regulated under applicable laws. 

25. Air and vehicular pollution. Regulated under applicable laws. 

26. Protection of hill slopes and river banks Regulated under applicable laws. 

27. Small scale industries not causing pollution. Non-polluting, non-hazardous, small-scale and service 
industry, agriculture, floriculture, horticulture or agro-based 
industry producing products from indigenous goods from the 
Eco-sensitive Zone which do not cause any adverse impact 
on environment shall be permitted. 
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28. Discharge of treated effluents in natural water 
bodies or land area. 

Recycling of treated effluent shall be encouraged and for 
disposal of sludge or solid wastes, the existing regulations 
shall be followed.  

29. Collection of Forest produce or Non-Timber 
Forest Produce (NTFP). 

Regulated under applicable laws. 

30. Security Forces Camp. Regulated under applicable laws. 

31. Collection of boulders, gravel and sand from the 
river beds. 

Regulated under applicable laws. 

32. Laying of transmission and distribution system 
above 33KV. 

Regulated under applicable laws. 

33. New wood based industry. No establishment of new wood based industry shall be 
permitted within the units of Eco-sensitive Zone: 
Provided that new wood based industry may be set up in the 
Eco-sensitive Zone using 100% imported wood stock. 

34. Solid Waste Management Regulated under applicable laws. 

35. Eco-tourism Regulated under applicable laws. 

C. Promoted Activities:

36. Ongoing agriculture and horticulture practices by 
local communities along with dairies, dairy 
farming and fisheries. 

Permitted under applicable laws. 

37. Rain water harvesting. Shall be actively promoted. 

38. Organic farming. Shall be actively promoted. 

39. Adoption of green technology for all activities. Shall be actively promoted. 

40. Use of renewable energy sources. Permitted under applicable laws. 

41. Vegetative fencing. Permitted under applicable laws. 

42. Cottage industries including village artisans, etc. Shall be actively promoted. 

43. Agriculture operations including plantation, 
horticulture and orchards. 

Permitted under applicable laws. 

44. Agro Forestry. Shall be actively promoted. 

45. Environmental Awareness. Shall be actively promoted. 

5. Eco-sensitive Zone Monitoring Committee.- (1) The Central Government hereby constitutes a Monitoring
Committee, for effective monitoring of the Eco-sensitive Zone, which shall comprise of the following, namely:-

(a) Deputy Commissioner, Panchkula - Chairman;

(b) a representative of Non-governmental Organisations working in the field of environment (including heritage
conservation) to be nominated by the Government of Haryana for a term of three year – Member;

(c) Regional Officer, Haryana State Pollution Control Board, Panchkula - Member;

(d) District Town Planner, Panchkula - Member;

(e) one expert in the area of ecology and environment to be nominated by the Government of Haryana - Member;

(f) Divisional Wildlife Officer, Panchkula – Member;

(g) Representative of State Bio Diversity Board-Member;

(h) Deputy      Conservator      of    Forests     (Territorial)  Panchkula – Member Secretary.

Terms of Reference: 

(2) The tenure of the Monitoring Committee is for three (3) years.

(3) The Monitoring Committee shall monitor the compliance of the provisions of Notification.

(4) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.O. 1533(E), dated the 14th September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to
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the Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental 
clearances under the provisions of the said notification. 

(5) The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.O. 1533(E), dated the 14th September, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities.

(6) The Member Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s)shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 (29 of 1986) against
any person who contravenes the provisions of this notification.

(7) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from Industry Associations or concerned stakeholders to assist in its deliberations depending on the
requirements on issue to issue basis.

(8) The Monitoring Committee shall submit the annual action taken report of its activities as on 31st March of
every year by 30th June of that year to the Chief Wild Life Warden of the State per pro forma appended at
Annexure III .

(9) The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

6. The Central Government and State Government may specify additional measures, if any, for giving effect to
provisions of this notification.

7. The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon’ble
Supreme Court of India or the High Court or National Green Tribunal.

[F. No. 25/29/2014-ESZ/RE] 

Dr. T. CHANDINI, Scientist ‘G’

Annexure I 

Map of Eco-sensitive Zone boundary of Khol Hai Raitan Wildlife Sanctuary, Haryana together with its 
latitudes and longitude of extremes and extent. 
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Annexure II 

The coordinates showing prominent points of the outer boundary of Eco-sensitive Zone of Khol Hai Raitan 
Wildlife Sanctuary, Haryana 

COORDINATES OF ECO-SENSITIVE ZONE 
Id Longitude Latitude 
1. 77 0' 8.560" E 30 41' 7.833" N 

2. 77 0' 34.688" E 30 42' 15.640" N 

3. 76 59' 54.483" E 30 42' 49.133" N 

4. 76 59' 11.778" E 30 42' 53.898" N 

5. 76 58' 42.139" E 30 43' 32.976" N 

6. 76 58' 31.481" E 30 44' 10.120" N 

7. 76 57' 19.280" E 30 44' 15.323" N 

8. 76 56' 11.013" E 30 44' 27.031" N 

9. 76 55' 32.901" E 30 44' 24.311" N 

10. 76 55' 2.301" E 30 44' 16.546" N 

11. 76 54' 31.881" E 30 44' 17.817" N 

12. 76 54' 12.405" E 30 43' 55.091" N 

13. 76 53' 54.698" E 30 43' 17.777" N 

14. 76 54' 0.524" E 30 43' 2.667" N 

15. 76 53' 32.031" E 30 42' 39.449" N 

16. 76 54' 52.933" E 30 42' 50.080" N 

17. 76 55' 2.247" E 30 42' 36.944" N 

18. 76 54' 46.752" E 30 42' 14.129" N 

19. 76 53' 54.569" E 30 42' 3.078" N 

20. 76 53' 24.235" E 30 42' 25.382" N 

21. 76 53' 6.461" E 30 42' 25.641" N 

22. 76 52' 47.988" E 30 41' 49.866" N 

23. 76 52' 51.929" E 30 41' 41.537" N 

24. 76 53' 8.575" E 30 41' 53.704" N 

25. 76 53' 28.747" E 30 41' 36.276" N 

26. 76 53' 50.654" E 30 41' 37.729" N 

27. 76 54' 24.076" E 30 41' 33.694" N 

28. 76 54' 51.568" E 30 41' 40.970" N 

29. 76 54' 25.165" E 30 41' 19.497" N 

30. 76 54' 4.765" E 30 41' 25.114" N 

31. 76 53' 27.058" E 30 41' 19.756" N 

32. 76 53' 8.081" E 30 41' 28.304" N 

33. 76 52' 59.799" E 30 41' 24.289" N 

34. 76 53' 4.159" E 30 41' 2.364" N 

35. 76 53' 23.284" E 30 41' 1.495" N 

36. 76 53' 49.012" E 30 40' 48.712" N 

37. 76 54' 55.424" E 30 41' 28.506" N 

38. 76 55' 28.068" E 30 41' 7.421" N 

39. 76 56' 2.256" E 30 41' 10.383" N 

40. 76 55' 57.695" E 30 40' 22.296" N 

41. 76 56' 55.921" E 30 40' 23.342" N 

42. 76 57' 0.902" E 30 40' 9.132" N 

43. 76 57' 19.061" E 30 40' 16.286" N 

44. 76 57' 32.610" E 30 40' 55.852" N 

45. 76 57' 47.986" E 30 41' 2.328" N 

46. 76 58' 7.521" E 30 40' 27.773" N 
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CO-ORDINATES OF KHOL-HI-RATAN WILDLIFE SANCTUARY 

47. 76 58' 26.090" E 30 40' 27.870" N 

48. 76 58' 51.200" E 30 40' 13.311" N 

49. 76 59' 12.324" E 30 40' 55.520" N 

50. 76 59' 31.732" E 30 40' 45.215" N 

51. 76 59' 30.499" E 30 40' 32.169" N 

52. 76 59' 51.030" E 30 40' 29.629" N 

Longitude Latitude 
77 0’ 0.575” E 30 41’ 13.397” N 

77 0’ 15.891” E 30 42’ 9.120” N 

76 59’ 47.440” E 30 42’ 27.920” N 

76 59’ 5.141” E 30 42’ 37.750” N 

76 58’ 34.574” E 30 43’ 17.125” N 

76 57’ 55.941” E 30 43’ 58.370” N 

76 57’ 18.722” E 30 44’ 9.862” N 

76 56’ 31.215” E 30 44’ 13.199” N 

76 55’ 32.924” E 30 44’ 8.821” N 

76 55’ 2.086” E 30 44’ 10.590” N 

76 54’ 38.838” E 30 44’ 12.244” N 

76 54’ 20.218” E 30 43’ 51.970” N 

76 53’ 54.698” E 30 43’ 17.777” N 

76 54’ 0.524” E 30 43’ 2.667” N 

76 53’ 32.031” E 30 42’ 39.449” N 

76 54’ 52.933” E 30 42’ 50.080” N 

76 55’ 2.247” E 30 42’ 36.944” N 

76 54’ 46.752” E 30 42’ 14.129” N 

76 53’ 54.569” E 30 42’ 3.078” N 

76 53’ 24.235” E 30 42’ 25.382” N 

76 53’ 6.461” E 30 42’ 25.641” N 

76 52’ 47.988” E 30 41’ 49.866” N 

76 52’ 51.929” E 30 41’ 41.537” N 

76 53’ 8.575” E 30 41’ 53.704” N 

76 53’ 28.747” E 30 41’ 36.276” N 

76 53’ 50.654” E 30 41’ 37.729” N 

76 54’ 24.076” E 30 41’ 33.694” N 

76 54’ 51.568” E 30 41’ 40.970” N 

76 54’ 25.165” E 30 41’ 19.497” N 

76 54’ 4.765” E 30 41’ 25.114” N 

76 53’ 27.058” E 30 41’ 19.756” N 

76 53’ 8.081” E 30 41’ 28.304” N 

76 52’ 59.799” E 30 41’ 24.289” N 

76 53’ 4.159” E 30 41’ 2.364” N 

76 53’ 23.284” E 30 41’ 1.495” N 

76 53’ 49.012” E 30 40’ 48.712” N 

76 54’ 55.424” E 30 41’ 28.506” N 

76 55’ 28.068” E 30 41’ 7.421” N 

76 56’ 2.256” E 30 41’ 10.383” N 

76 55’ 57.695” E 30 40’ 22.296” N 

76 56’ 55.921” E 30 40’ 23.342” N 

76 57’ 0.902” E 30 40’ 9.132” N 
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Annexure III 

Proforma of Action Taken Report:- Eco-sensitive Zone Monitoring Committee.- 

1. Number and date of Meetings:

2. Minutes of the meetings: Mention main noteworthy points. Attached Minutes of the meeting on separate
Annexure.

3. Status of preparation of Zonal master Plan including Tourism master Plan:

4. Summary of cases dealt for rectification of error apparent on face of land record.

Details may be attached as Annexure

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification,
2006:

Details may be attached as separate Annexure.

6. Summary of case scrutinised for activities not covered the under Environment Impact Assessment Notification,
2006:

Details may be attached as separate Annexure.

7. Summary of complaints ledged under Section 19 of Environment (Protection) Act, 1986:

8. Any other matter of importance:

Uploaded by Dte. of Printing at  Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY 01'' ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATIO~ 

New Delhi, the 23rd November. 2016 

S.O. 3516(E).-WHEREAS. a draft notification was published in the Gazette of India. Extraordinary, vide 
notification of the Government of India in the Ministry of Environment. Forest and Climate Change number S.O. 1447, 
dated the 26'11 May, 2015, inviting objections and suggestions from all persons likely to be affected thereby within the 
period of sixty days from date on which copies of the Gazette containing the said notification were made available to the 
public; 

AND whereas, objections and suggestions received from all persons and stakeholders in response to the draft 
notification have been duly considered by the Central Government; 

WHEREAS. the Bir Shikargarh Wildlife Sanctuary of 767 hectare situated in Haryana State and falls within 
Shiva!ik hill system and it is located at an altitude of about 400 meters above Sea Level and is a part of Ghaggar river 
catchments and surrounded by forest areas and a fow villages and seasonal river named Kaushalya originating in the 
adjoining Himachal area passes through the sanctuary and the entire area of this sanctuary is made up of conglomerates, 
clay and silt having the characters of alluvial deposits: 

AND WHEREAS, Bir Shikargarh Wildlife Sanctuary has thick forest and Acacia calechu (Khair) is the 
dominant species of this area and the larger part of the sanctuary is a natural forest and manmade plantation of species 
like E11ca!1ptus glolmlus (Safeda) and Tec/ona grandis (Teak) have also been done and among fauna, leopard is on the 
top of hierarchy and other animals an: Spotted Deer, Sambar, Wild Boar, Rhesus Monkey, Langoor, Hyaena, Jungle Cat, 
Common Mongoose, India Fox, Jackal, Porcupine, etc.; 

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of which is 
specified in paragraph 1 of this notification around the protected area of the Bir Shikargarh Wildlife Sanctuary as Eco­
sensitive Zone from ecological and environmental point of view and to prohibit industries or class of industries and their 
operations and processes in the said Eco-sensitive Zone; 

ANNEXURE R-14 105



12 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II-SEC. 3(ii)] 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (I), clause (v) and clause (xiv) of sub0 

section (2) and sub-section (3) of section 3 ofthe Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) 
of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area with an extent of 
upto l 200 metres from the boundary of the Bir Shikargarh Wildlife Sanctuary in the State of Haryana as the Bir 
Shikargarh Wildlife Sanctuary Eco-sensitive Zone (hereinafter referred to as the Eco-sensitive Zone), details of which arc 
as under, namely:-

1. Extent and boundaries of Eco-sensitive Zone.-( l) The Eco-sensitive Zone varies from zero to 2310 meters around 
the boundary of Bir Shikargarh Wildlife Sanctuary and the total area falling under the Eco-Sensitive Zone is J 131 
hectares approximately. 

(2) Bir Shikargarh Wildlife Sanctuary is situated in the Panchkula District of Haryana Stale between 300 44'06" 
to 300 47'34.01" North latitude and between 760 56'34.05" to 760 59'38.62" East longitude. 
(3) The map of Eco-sensitive Zone boundary together with its latitude and longitude is appended as Annexure J. 
(4) The coordinates of Eco-sensitive Zone with its latitude and longitude is appended as Annexure II. 
(5) The villages whose area or parts thereof falling within the Eco-sensitive Zone arc appended as Anncxure-111. 
2. Zonal Master Plan for Eco-sensitive Zone.- (I) The State Government shall, for the purpose of the Em-sensitive 
Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of final notification in the 
Official Gazette, in consultation with local people and adhering to the stipulations given in this notification. 
(2) The Zonal Master Plan shall be approved by the Competent Authority in the State Government. 
(3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as 

is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued 
by the Central Government, if any. 

(4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments. namely:-
(i) Environment; 

(ii) Forest; 

(iii) Urban Development; 

(iv) Tourism; 

(v) Municipal; 

(vi) Revenue; 

( vii) Agriculture: and 

(ix) 1-iaryana State Pollution Control Board, 

for integrating environmental and ecological considerations into it. 

(5) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructun; and 
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all 
infrastructure and activities to be more efficient and eco-friendly. 

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water bodies, 
management of catchment areas, watershed management, groundwater management, soil and moisture conservation, 
needs of local community and such other aspects of the ecology and environment that need attention. 
(7) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements, t1ves 
and kinds of forests, agricultural areas, fertile lands, green areas. such as, parks and like places, horticultural areas, orchards. lakes and other water bodies. 

(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly development 
for livelihood security of local communities. 

3. :Vleasures to be taken by State Government.-The State Government shall take the following measures for 
giving effect to the provisions of this notification, namely:-

( l) Landuse.- Forests, horticulture areas. agricultural areas, parks and open spaces earmarked for recreational 
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development activities: 

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be pem1itted on the 
recommendation of the Monitoring Committee, and with the prior approval of the State Government. to meet the 
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residential needs of local residents, and for the activities listed against serial numbers 24, 32 and 37 in column (2) of the 
Table in paragraph 4, namely:-

(i) Small scale industries not causing pollution: 

(ii) Rainwater harvesting: and 

(iii) Cottage industries including village artisans: 

Provided fmiher that no use of tribal land shall be permitted frir commercial and industrial development 
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of 
the Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest 
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of2007): 

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by 
the State Government, after obtaining the views of the Monitoring Committee, once in each case and the correction of 
said error shall be intimated to the Central Government in the Ministry of Environment. Forest and Climate Change: 

Provided also that the above correction of error shall not include change of land u5e in any case except as 
provided under this sub-paragraph: 

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural 
area and efforts shall be made to reforest the unused or unproductive agricultural areas. 

( 2) ~atural Springs.-Thc catchment areas of all natural springs shall be identified and plans for their conservation 
and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the State 
Government in such a manner as lo prohibit the developmrnt activities at or near these areas which arc detrimental to 
such areas. 

(3) Tourism.-(a) The activity relating to tourism within the Eco-sensitive Zone shall be as per Tourism Master 
Plan, which shall form part of the Zonal Master Plan. 

(b) The Tourism Master Plan shall be prepared by the Department of Tourism, Government of Haryana m 
consultation with Department of Revenue and forests. Government of Haryana. 

(c) The activity of1ourism shall be regulated as under, namcly:-

(i) all new lou1ism activities or expansion of existing tourism adivitit:s within lht: Eco-sensitive Zone shall be in 
accordance with the eco-tourism guidelines issued by the National Tiger Conservation Authority, Ministry of 
Environment and Forest and Climate Change (as amended from time to time) with emphasis on eco-tourism, eco­
education and eco-development and based on carrying capacity study of the Eco-sensitive Zone; 

(ii) new construction of hotels and reso11s shall not be permitted within the Eco-sensitiw Zone; 

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities 
shall be permitted by the concerned regulatory authorities based on the actual site specific scmtiny and recommendation 
of the Monitoring Committee. 

(4) ~atural Heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone. such as the gene pool 
reserve areas, rock formations, waterfalls, springs, gorges. groves, caves, points, walks. rides, cliffs, etc. shall he 
identified and preserved and plan shall be drawn up for their protection and conservation, within six months from the 
date of publication orthis notification and such plan shall form part of the Zonal Master Plan. 

/5) :Vian-made heritage sites.- Buildings, stmctures, artefacts, areas and precincts or historical, architectural, 
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and plans for their conservation shall be 
prepared within six months from the date of publication of this notification and incorporated in the Zonal Master Plan. 

(6) :\'oise pollution.- The Environment Department of the State Government shall draw up guidelines and 
regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air 
(Prevention and Control of Pollution) Act, 1981( 14 of l 981) and the rules made thereunder. 

( 7) Air pollution.- The Environment Department of the State Government shall draw up guidelines and regulations 
for the control of air pollution in the Eco-sensitiw Zone in accordance with the provisions of the Air (Prevention and 
Control of Pollution) Act, 1981 ( 14 of 1981 )and the rules made thereunder. 

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the 
provisions of the Water (Prevention and Control of Pollution) Act 1974(6 of l 974) and the rules made thereunder. 

(9) Solid wastes. - Disposal llf solid wastes shall be as under:-
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(i) the solid waste disposal in Eco-sensitive Zone shall be carried out in accordance with the provisions of the Solid 
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and 
Climate Change vide notification number S.O. 1357(£), dated the 8111 April, 2016 as amended from time to time: 

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable 
components; 

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture; 

(iv) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the Eco­
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone. 

( IO) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in 
accordance with the provisions of the Bio-Medical Waste Management Rules, 2016 published by the Government of 
India in the Ministry of Environment, Forest and Climate Change vidc notification number G.S.R. 343(E), dakd the 
28th March, 2016, as amended from time to time. 

( I l) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and 
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master 
Plan is prepared and approved by the competent authority in the State Government and the Monitoring Committee shall 
monitor compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder. 

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.-AII activities in the Eco-sensitive 
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules made 
thereunder and shall be regulated in the manner specified in the Table below, namely:-

T ABLE 

I SI. No. ! Activitv f Remarks ~-----+--- ---- ·- __________ · --------·------1----- ------- ---------------
! (1) i (2) (3) I_L A. Prohibited Activities: 

-----, 
II 

r-- ·--,----------- -----··-----r-----·--·--------------- -----....... -·-·-
: I. i Commercial Mining. stone quarrying and I (a) All new and existing mining (minor and major 

i cmshing units. I minerals), stone quarrying and crnshing units. are 
! prohibited except for the domestic needs of hona fide 

local residents. 

--------·-

/ (b) The mining operations shall strictly be in accordance 
I with the orders of the llon'ble Supreme Court dated 
I 04.08.2006 in the matter of T.N. Godavarman 

I 
Thirumulpad Vs. LJOI in W.P.(C) No. 202 of 1995 and 
dated 21.04.2014 in the matter of Goa Foundation Vs. 

I UO! in W.P.(C) No. 435 of'.!012. 

2. ! Setting up of saw mills. No new and expansion of existing saw mills shall be 
' permitted within the Eco-sensitive Zone. J 

,c-_-3_-----+l-s-·e_tt_i_n_g up of mdustnes causmg \\ater or atr or I No nev. or expansion of pollutmg 111dustries 111 the Eco-l 
I
I __________ ~ii or noise pollut10n. _________ -~----- __ 1_ sens1t1vc Zone shall bc_pcnmttcd. _______ . _____ -----· _ _J 

4. I Use or product10n of any hazardous substances. Proh1b1ted ( except as othcnv1se provided) as per I 
i I applicable laws. I 
. ·i--C-ommerctal use of firewood. -Prohibit;d ( ex~cpt as othenv1se provided) as p~l j/ 

i applicable laws . j 

5. 

I 6. 

~ I • 

I 8. 

Establishment of new major hydroelectric I Prohibited ( except 
prnj,cts. I apphcabk 1,w, 

Discharge of untreated effluents and solid waste Prohibited (except 
in natural water bodies or land area. . applicable lavvs. 

as otherwise provided) as per 

as otherwise provided) as per 

Setting-up of btick kilns. I Prohibited ( except as otherwise provided) as per ____ J applicable laws. 
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D Co=nmi,I hdicoptcnmiccs. .. ~r Prnhibit,d (<>«pt as othm,ise pmvid,d) "' P" I 
~ -,-~---·---~-·--~-·-·--~--~ _

1 
I applicable laws. --------~---··--··-~--~ 

! 10. \ Uses of plastic carry bags. Prohibited (except as otherwise provided) as per 

1 I. 

i applicable laws. I I 

B. Regulated Activities: 

Commercial establishment of hotels and resorts~-new commercial hotels and resorts shall be p~m1itted 
within one kilometer of the boundary of the protected 
area or up to the boundary of the Eco-sensitive Zone 
whichever is nearer except for accommodation for 
temporary occupation of tourists related to cco-friendly 
tourism activities: 

Provided that, beyond one kilometre or up to the 
extent of the Eco-scnsiti\'c Zone. all new tourism 
activities or expansion of existing activities shall be in 
conformit) with the Eco-Tourism Master Plan. 

Commercial eco-tourism establishments is to be 
regulated strictly in accordance with "The guidelines for 
taking non-forestry activities in Wild life habitats" 
issued vide F. No. 6101.2011 WL dated 15-03.2011 by [ 
the Ministry of Environment and Forest ( WL Division), I 
New Delhi and National Tiger Conservation Authority i 
Guidelint:s ( if applicable). J 

~ ~ 12. 

I 

~ 
I 

14. 

Construction activities. (a) No new commercial construction of any kind shall '[ 
he permitted within one kilometre from the boundary of 

1 prokcted area or up to the boundary of the Eco-sensitive I 
Zone whichever is nearer: I 

Pro\'ided that, local people shall be permitted to I 
undertake construction in their land for their residential I 
use including the activities listed in sub-paragraph (I) of I 
paragraph 3: ! 

Provided further that the construction activity related I 
to small scale industries not causing pollution shall be 
regulated and kept at the minimum, with the prior 
permission from the competent authority as per the I applicable rules and regulations. if any. 

(b) Beyond one kilometre upto the extent of Eco- I 
Sensitive Zone, construction for bone fide local needs I 
shall be allowed and other construction activ1t1es and 

Felling of trees. 

1 
construction and augmentation of civic amenities shall j 

I be regulated as per the Zonal Master Plan. I 
·-------l(aj There shall be no felling of trees on the forest la.nd or I 

I 
Government or revenue or private lands without prior i 
permission of the competent authority in the State I 
Government. 

Drastic change of agriculture system. 

I . 
(b) The felling of trees shall be regulated in accordance 
with the provisions of the concerned Central or State 
Act and the rules made there under. I 
Regulated under applicable laws. 

--~----------------~----------------~·__J 
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Commercial water resources including ground 
water harvesting. 

(a)Thc extraction of surface water and ground wate:· 1 
shall be permitted only for honafidc agricultural use and 
domestic consumption of the occupier of the land. 

I 
(b) The extraction of surface water and ground water for 1 

industrial or commercial use including -the amount that I 
1 can be extracted, shall require prior written pcnnission !' 

I from the concerned Regulatory Authority. 

I 

(c) No sale of surface water or ground water shall be 
permitted. , 

I ( d) Steps shall be taken to prevent contamination or I 
~lution of water from any source including alc,'liculture. 

i Erection of electrical c_a_b_le_s ___ a_n_d_11 Promote underground c;1bling. ~I 
! telecommunication towers. f,;~~i~i or-~xi,ting premises of hotels and [R-~~~l~~~ct-~1~ct;;;;;1i~~b1~ i~~~~: . . .. -- - --i 

-·-·-----· +·-·-··-··--·-··---------·····-·---------------- --·----·------- -------·---------------------·--·-- ·----I lodges. 1 
] R. i Widening and strengthening of existing roads Constru.ction of new roads and widening .1rcpair of ,

1 
I and construction of new roads. existing roads in the Eco-sensitive Zone should be 
! i regulated and done with minimal impact. 1 
' - ----i -----j 

----·------~-----------·---------------------------- ~aw~----------------------·---------~-j-
20. 

1 Introduction of exotic species. Regulated under applicable laws. 
__ ,, --- -·· ----·--·- -··----------------------------- ·- - ·-- -· -·-------· -- ------· ·----· ---·-----

Commercial Sign boards and hoardings. I Regulated under applicable laws. .J 21. 

22. Air and vehicular pollution. Regulated under applicable laws. [ 

f-1-~-,3-___ _,_Pr_o.tection of hill slopes and river banks. Regulated under applicable laws. J 

r 24. Small scale industries not causing pollution. Non-polluting. non-hazardous. small-scale and service • 
industry. agriculture, floriculture. hortirnlture or agro-

1

1 based industry producing products from indigenous 
I goods from the Eco-sensitive Zone which do not cause 

25. 

26. 

27. 

28. 

. ··-j--· ---·-·- .... ·------·-····- ···-··-· 

I Discharge of treated emuents in 
I bodies or land area. 

i 

----------~~1~y ad~e~-~~~111_ract on enviro~~11en_t_;;I~~II b_~_ren11i~ted: __ 

natural watert' Recycling of treated effluent shall be encouraged and for 
disposal of sludge or solid wastes. the existing 
regulations shall be followed. 

-------

! Collection of Forest produce or Non-Timber Regulated under applicable hnvs. 
I Foresi Produce (NTfP). 

--- -~- ·----t------·---------.--·--------- ---·-

Security Forces Camp. 

I Collection of boulders, gravel and sand from the 
i river beds. 

······--------···-· ··-·-···--···~---· ----··-1 

-1 

Regulated under applicable laws. 

Regulated under applicable laws. 

i 29.. i Laying of transmission a~d·-:1i;;~ib~1;i~~-~;:s~~~1 Regulatt'tl :~d~; applicabl~ -la-:;---- -----~-- - ·1

1

· 

rJo_--- · -L:b:::~v::1:~-;~din~i~;;y~-------- ------ --- ·--rN-l;-;;:,-;;blis-h;;;;;;-~t:;;e~:;~~d-b~~d~d:~-;;--:h;ll~I 

i j pcm1itted \Vithin the units of Eco-sensitive Zone: I 
,,I I Provided that new v..-ood based industry may be set · 

up in the Eco-sensitive Zone usmg 100% impo1ied f------j __________________________ C~~~;-~~~d-~~~~~;e~~c_k_:_______ ---------1 

Ongoing agriculture and hoiticulturc practices b;r-Pennitted under applicable laws. 
local communities along with dairies, dairy I 

fam1ing and fisheries. -----+-/,! -------------------
Rain water harvesting. Shall be actively promoted. 

110



['!WT II--~ 3(ii)] '>lT«! cf,T ~ : 3RITi,m:ur 

! ' ' 3.,. 

34. 

35. 

36. 

37. 

\ Organic fanning. 

Adoption of 1:,>reen technology for all activities. 

Use of renewable energy sources. 

i Vegetative fencing. 

l Cottage industries including village artisans. etc. 
i 

Shall be actively promoted. 

Shall he actiwly promoted. 

Pennitted under applicable laws. 

Permitted under applicable Jaws. 

Shall be actively promoted. 

38. Agriculture operations including plantation. I Permittt.'<l under applicable laws. 
horticulture and orchards. 

17 

I 39. ) Skill development. 
l ___ ---- ·+------------------------·-----·------

I Shall be actively promoted. I 
1 40. / Agro Forestry. 

--~r--------------- -----·------------- --------------------1 

I Shall be actively promoted. ____________ j 
I 41. l Environmental Awareness. 
L__ ----~- --- ----

Shall be actively promoted: ___ . __ _ __________ I 

S. Eco-sensitive Zone Monitoring Committee.- (I) The Central Government hereby constitutes the Monitoring 
Committee, for effective monitoring of the Eco-sensitive Zone, which shall comprise of the following, namely:-

(a) 

(b) 

(c) 

(d) 

(el 

( I) 

(g) 

(h) 

6. 

',(i) 
(2) 

Deputy Commissioner, Panchkula - Chairman; 

A representatives of Non-governmental Organisations working in the field of environment ( including heritage 
conservation) to be nominated by the Government of Haryana for a tenn of three year - Member; 

Regional Officer, Haryana State Pollution Cont.rol Board Member: 

District Town Planner, Panehkula - Member; 

one expe11 in the an:a of ecology and environment to be nominated by the Government of Haryana - Member; 

Divisional Wildlifo Officer. Panchkula - Member: 

Member of Slate Biodiversity Board - Member 

Deputy Conservator of Forests (Territorial) Panchkula- Member Secretary. 

Terms of Reference: 

The Monitoring Committee shall monitor the compliance of the provisions of this Notification. 

The tenure of the Monitoring Committee and the subject expert would be three years. 

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile 
Ministry of Environment and Forests number S.O. l533(E), dated the !4'h September, 2006, and are falling in 
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof. 
shall be scmtinised by the Monitoring Committee based on the actual site-specific conditions and referred to 
the Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental ;-·v·\ clearances under the provisions of the said notification. 

~ J The activities that are not covered in the Schedule to the notification of the Government of India in the 
' ers1while Ministry of Environment and Forests number S.O. 1533(E), dated the l4'h September, 2006 and are 

falling in the Eco-sensitive Zone. except for the prohibited activities as specified in the Table under parab>raph 
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and 
referred to the concerned Regulatory Authorities. 

(5) The Member Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be 
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 (29 of I 986) against 
any person who contravenes the provisions of this notification. 

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives 
from Industry Associations or concerned stakeholders to assist in its deliberations depending on the 
requirement~ on issue to issue basis. 

(7) The Monitoring Committee shall submit the annual action taken rep011 of its activities as on 31" March of 
every year by 301

h June of that year to the Chief Wild Life Warden of the State per proforma appended at 
Annexure IV. 

111



18 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II-SEC. 3(ii)] 

( 8) The Central Government in the Ministry of Environment. Forest and Climate Change may give such 
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions. 

7. The Central Government and State Government may specify additional measures, if any, for giving effect to 
provisions of this notification. 

8. The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon'blc 
Supreme Court of India or the High Court or National Green Tribunal. 

Annexure I 

:\fap of Eco-sensitive Zone of Bir Shikargarh Wildlife Sanctuary, Haryana. 
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Anncxurc lI 

The boundar) description of Eco-sensith·e Zone of Bir Shikargarh Wildlife SanctuaQ, HaQ·ana 

ID 

J 

2 

r3 
~ 
I 4 r-

Lon2"itud 
I 

76 56' 34.64 I'' E 

76 56' 48.824" E 

76 57' 17. 149" E 

76 57' 5.382" E 

76 57' 8.194" E 

Latitude Distance from WLS 

I I 30 46' 3 L902" N 200 

30 46' 15.785" N 200 

30 46' I 0.936" N 200 

30 45' 59.861" N 200 
--~~~---+---~--

30 45' 42.924" N 200 

j 6 J 76 57' 16.034" E i 30 45' 23.629" N I 200 
f----
! 7 76 57' 20.584" E 

8 76 56' 50.863" E 

L_ 9 ---
76 57' 59.390" E 

1 10 76 58' 9.480" E 

~I I 76 58' 18.229" E 

12 76 58' 37.400" E 

I 13 I 76 59' 38.674" E I 
-+-

14 I 76 59· 10.121" E I 
I 15 76 58' 55.566" L I I I 

L 16 76 59' 18.885" E 
I 

I 

3045' 15.172" N 

30 44' 16.725" N 

30 44' 5.794" N 

30 44' 8.387" N 

30 44' 4.905" N 

30 45' 0.858" N I -----------+ 
30 45' 39.019" N 

I 

30 45' 44.615" N 

I 30 45' 58.983" N 

30 46' 19.374" N 

200 

2090 

2310 

2190 

2120 / 

I 

320 ~ 

200 

200 

200 

17 I '.lO 47' 0.977" N 200 
I 

--f-~---- 76 58' 47.957" E _ ~ _ 30 46' 50.308" N I 200 i 
J 19 [ - -- 76 59' 10.293" E ~+ 30 47' 14.952" N I 200 , 

- I I I I 200 I 

l 
20 I 76 58' 55.480" E I 30 47' 24.416" N 

21 76 58' 39.274" E I 30 47' 20.574" N 
I 
I 22 I 76 58' 32.660" E 30 47' 33.052" N I 

t 
')' I 76 58' 12.555" E 30 47' 28.459" N "'--' 

r 
24 I 76 57' 43.440" E I 30 47' 21.423" N I 

I 25 I 76 57' 23.876" E 30 47' 13.983" N 
I 

200 J 

200 I 
----------+--------4-----::-::--::----------i 

j 200 

200 

200 
t·-

~:: I 

76 57' 14.096" E I 30 47' 17.741" N 

76 56' 53.855" E 30 46' 51.487" N 

200 

200 
l ! 
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Annexure III 

List of villages falling under Eco-sensitive Zone of Bir Shikargarh Wildlife Sanctuary, Haryana 

s. 
No. 

Name of Village S. No. Name of Village S. No. Name of Village 

,___ , Tip_r:_a _______ ---+ 28 J Jodhpur _ +-2~ __ jEakrog ---j 

2 IToran 29 -1 Kharkua 56 ! Khoi 

3 I Gawahi I 30 I Haripur Harisingh I 59 I Dhato Ghran 

4 Bitna ___________________ J_ 3 l ___ L Nandpur --------~ ____ J ____ 60 --L Jabrot ______________ 1 
5 Baghami I 32 I Bahoriyan I 61 I Nala Domehar 
6 I Noulta I 33 I Toran I 62 I Kajiyana 

~--+:~~~:~na --------- I ~: I::~~~~----------- I ~----+~~~:~~~~~-------~ 
9 I Dakrog I 36 I Jaithal I 65 l Nala Dakrog 

~ :~-R~
1
:~i ------------t-~:---+~::::na ------------+- :~ i ::;i~~:~~'hopa_har ____ 1 

~ 12 i Damdama 39 ' Khoi 68 I Bahoriyan 
i 13 i Dhato Ghran 40 Janouli I J . -"---~------------------- ------ ------- -------------·· ---- ---- .. -··-+- ··-----------~-- - -- ------, 

14 I Jabrot 41 Dhato Ghran I 
~-15-~i)omehar ---- 42 Jabrol --------1 1 

16 i K,jiy,m t 43 I N,I, Domehac ---- I 
1-------- ---; ---- ---- - ------ ------------ --------1 -- . . -------- --- -+------+-----

17 Bhogpur 44 I Ka_J!yana I ' 
l 8 1 Ganeshpur 45 Ganeshpur 

l 9 : Dhamsoo 46 Dhamsoo i I "~---1--- -- -- -------- ----- -- - ----------- ----- -·- --------------- --- - - ---------------- -- -- -- --- -==1·. ---
1 20 I Patan 47 Nala Bloug i 

f 

___ 3~~~1oug 48 Nala Dakrog I i 
L-?_2+.. N~!a_[)!~~~------ 49 _!:l_aript!rC'hop:ihar_~----_____ ----t------ _____ --~ 

23 : Haripur Chopahar 50 Tibi I I 
24 i Tibi 51 Her Ghati i • 

, 25 l Ber Cihati 52 Malla i ' f- --~--+--~------- -------------- ---t---------------- -. . - ------------+ - - ------ -------1 L 26 i Chikan 53 i Jodhpur I L__ _ 
I 27 ! Malla 54 Bahoriyan i ' j 

Anncxurc IV 
Proforma of Action Taken Report:- Eco-sensitive Zone Monitoring Committee.-
I. Number and date of meetings: 

2. l\1inutes of the meetings: mention main noteworthy points. Attached Minutes of the meeting on separate 
Annexure. 

3. Status of preparation of Zonal master Plan including Tourism master Plan: 
4. Summary of cases dealt for rectification of error apparent on face of land record: 

Details may be attached as Annexure 

5. Summary of cases scrutinised for activities covered under Environment Impact Assessment Notification. 2006: 
Details may be attached as separate Anncxurc. 

6. Summary of ,·ases scrntinised for ;ictivities not covered under Environment Impact Assessment Notification, 
2006: 

Details may be allached as separate Annexure. 

7. Summary of complaints !edged under Section 19 of Environment (Protection) Act. 1986: 
8. Any other matter of importance: 

[F. No. 25/30/2014-ESZ/Rl:] 

Dr. T. CHANDNI, Scientist ·c;· 

Cploaded by Dte. of Printing at Government of India Press. Ring Road. Mayapuri. New Delhi- I] 0064 
and Published by the Controller of Publications, Ddhi-l 10054. 

ALOK 
KUMAR 

D1g1tally signed by ALOK 
KUMAR 
D,;11e:2C16.11.23 

18:23:56 +05'30' 
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State Environment Impact Assessment Authority, Haryana, 
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula. 

Telephone No. 0172-2565232 

Memo No: SEIAA(l24)/HR/ /2020/ Lj:J 1 

To 

Dated: ~t .09.2020 

Subject: 

M/s Amar Nath Aggarwal investment (P) Ltd. 
SCO 10-11, Sector-2, 
Panchk:ula (Haryana) 

Expansion of Amravati Enclave NH-22 for Shopping Mall, 1080 Flats & Plots at 
village Bhagwanpur, Islam Nagar by M/s Amarnath Aggarwal Investment (P) 
Limited. 

The Site Visit report conducted by Regional Officer, MoEF & CC, Chandigarh was considered 

in 124th meeting of SEIAA, wherein it is stated that "No construction activity has been carried out 

since March, 2017. The Area Earmarked for proposed expansion has not been developed so far as 

observed". 

After detailed deliberations and discussions the Authority decided to accede your request 
in the matter. 

This is for your kind information, please. 

~ 
·~ Chairman, 

SEIAA, Haryana. 

ANNEXURE R-17
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State EnvilronmeL(].t Impact Assessment Authority, Haryana, 
Bays No.55-589 Pirayatan Bhaw~m, Sector-2 Panchlkula. 

Telephone No. 0172-2565232 
E-mail ID: seiaa.hry@gmail.com 

Memo No: SEIAA/HR/2021/-2 f 

To 

Date: o!:t /01/2021 

M/s Arnarnath Aggairw:al hnvestmellllts (P) Limited, 
Celllfral Office-SOD 10-H, Sedor-2, 
lPatlfH.:hkll)jia, lFhurym:::c. 
1E-m2H !D: amariemi:r.J21ve@gmaH.com 

lE.%:tension of EC for Amiravati\ Enclave issued to vide Memo No. 
SETIAA/1HR/H)53 dbted ZSJB.2010. 

With reference to the subject cited above; the case was considered in the 2051
h meeting 

eJlf §lEAiC IHI2uryarma llucildl on HU1.JL2020 and the Committee deliberated that th~ EC of the said 
project was expired on 23.03.2017 but you have applied for extensicn in validity of EC on 
:~ 1 .10.2f) 17 after the expiry of EC leaer. However, no construction was carried after expiry of EC 
a5: corweyed by MOEF & CC vide letter dated 03 ,05.2019 and a!so you have submitted an 

decided afte1 deiiberation that the ,;,roject be recommended to SEIAA for extension in validity of 

Environment Clearance issued vide letter no. SEIAA/HR/1053 dated 25.03.2010 as per the 
existing MoEF & CC notificatiorJOM/Circular/Guidelines. 

The recommenchtion of SEAC was considered in the 126t11 meedng of SERA.A heRd mm 
1 L.!2"2@'.:W; taifi:er rllietaBJedl d1eHlb1Bi.-:;;Jiollll§ the Authia:rity decided to grnnx E2ci:emdm:. fn v~Kiidf.fy 

Ji:s Memner Secretary, 
SEIAA, Harym:a 

/. 
1'\--
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Item No. 04  Court No. 1  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No.78/2021 

Ramesh Malik & Anr. Applicant(s) 
Versus 

Union of India & Ors.   Respondent(s) 

Date of hearing: 25.03.2021 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Mr. Ramesh Malik (in person) 

ORDER 

1. Grievance in this application is against extension of Environment

Clearance (EC) granted by State Environment Impact Assessment 

Authority (SEIAA), Haryana on 05.01.2021 in favour of M/s. Amarnath 

Aggarwal Investments (P) Limited, under entry 8 (b) of EIA Notification, 

2006 for the construction project. It is stated that SEIAA is not 

competent for grant of such EC as there are 2 sanctuaries namely Bir 

Shikargah Wildlife Sanctuary and Khol-Hai-Raitan Wildlife Sanctuary at 

a distance of 3.90 km and 1.6 km, as mentioned in the letter dated 

04.11.2009, by the Divisional Forest Officer, Morni, Pinjore. The earlier 

EC expired on 24.03.2017. Fresh EC has been granted subject to 

clearance under the Wildlife (Protection) Act, 1972.  The project 

proponent applied for EC on 03.11.2020 which was forwarded to SEAC 

which accepted the same on 05.11.2020.  On that basis, SEIAA granted 

ANNEXURE R-19
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EC on 05.01.2021.  DG, Town and Country Planning given approval for 

the projects, as revised building plans.   

2. In view of the above averments, it will be appropriate that the

matter is examined by a joint Committee of the SEIAA, Haryana and the 

Chief Wildlife Warden, Haryana within one month and such further 

action may be taken as may be found necessary, following due process of 

law.   

The Application is disposed of. 

A copy of this order be forwarded to the SEIAA, Haryana and the 

Chief Wildlife Warden, Haryana by e-mail for compliance. 

Adarsh Kumar Goel, CP 

S.K. Singh, JM 

Dr. Nagin Nanda, EM 

March 25, 2021 
Original Application No. 78/2021 
AVT 
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State Environment Impact Assessment Authority' Haryana'
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Telephone No. 0 l7 2-2565232
E-mail ID: re irtlt-l I ..ll\ {/ llr\ 'l()\.ill

Venue : State Environment Imoact Assessment Authoritv. Ha rvana

scl A
th.F'e

Bavs No.55-58. Pravatan Bhawan . Sector-2 Panchkula

Memo No: SEIAA/HR/20221 11Y

To

Dated: 115 cl

IWs Amamath Aggarwal Investment (P) Ltd.
Colonizers & Land Developers
S.C.O. 10, Sector-2, Panchkula

Sub:

Whereas, you had applied for Environment Clearance for Expansion of Amravati

Enclave NH-22, Shopping Mall + 1080 No. of Flats +Plots at village Bhagwanpur,

Islampur and Chandi mandir, Ambala- Kalka National Highway near Panchkula on

2t.04.2009;

Whereas, the case was taken up in 20s and 26th meetings of SEAC held on

07.08.2009 and 16.12.2009 respectively and recommended to SEIAA for grant of

Environment Clearance;

whereas, the recommendation of SEAC was considered by SEIAA in its 23'd

meeting held on 13.03.2010 wherein it was decided to agree with the recommendation of

SEAC to grant Environment Clearance and accordingly the EC was issued vide lefter No

SEIAA,{IR/10/53 dated 25.03.2010 wherein you were advised to obtain all other

statutory clearances such as the approvals for storage of diesel from Chief Controller of

Explosives, Fire Department, civil Aviation Department, Forest Conservation Act, 1980

and wildlife (Protection) Act, 1972, PLPA, I 900, Forest Act, 1927 etc. shall be obtained,

as applicable by project proponents from the respective authorities prior to construction

of the project;

whereas, the validity of Environment clearance expired on 24.03.2017 and you

had applied for grant of extension on 17.11.2017 for which observations were raised on

06.12.2017 and you had not resPonded;

whereas you had resubmitted your proposal on 03.1 I .2020 which was taken up by

SEAC in its 205th meeting held on 10.11.2020 and recommended to SEIAA;

Whereas, the recommendation of SEAC was considered by SEIAA in its 126tr'

meeting held on | 1)2.2020 and decided to agree with the recommendation of SEAC to

L"LL

extension of validity of EC for further 03 years;

Contd..p/2

Jbr

Personal Hearinq
Datet 28.01.2022
Time: ll:00 AM

Notice for withdrawal of Environment Clearance for Expansion of
Amravati Enctave NH-22, Shopping Mall + 1080 No. of Flats +Plots at
Village Bhagwanpur, Islampur and Chandimandir, Ambala- Kalka
National Highway near Panchkula.

*
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Whereas, the Environmental Clearance was extended vide memo no.

SEIAA/HR/2O2 l/3 I dated 05.01.2021 ;

Whereas, Mr. Ramesh Malik and Anr filed Original Application No' 78 of 2021

and Execution Application No. 09 of 2021 wherein Hon'ble Tribunal directed SEIAA

and Chief Wildlife Warden, Haryana to examine the matter and;

Whereas, the Joint Committee visited the site and submitted its report to the

Authority which was filed before Hon'ble Tribunal by SEIAA;

Accordingly, Hon'ble NGT was pleased to make certain observations' Relevant

portion is reproduced as under:

...........From lhe above, it is clear that lhe proiecl is prima facie within l0 km

from the wildtde sanctuaries in question and grant of EC by SEIAA, Haryana

k prima facie illegal.

Accordingly, we direcl issuance of nolice to the proiecl proponent, M/s'

Amarnalh Aggarwol Investments (P) Limited, which may be served by the

appticantwithacopyofthepaperbookandanaf|idovitofservicefiledwithin

oneweek.SEIAA,Haryanamay/ilefurtheraf/idovitinresponselolheabove

observations and also Jile a copy of the relevant Notilication of ESZ and other

documenls...,,.."

Keeping in view the observations of Hon'ble NGT, siting parameters &

conditions/stipulations as notified by the State & Central Government from time to time,

it is understood that you have failed to comply with condition no. iv Part B of General

conditions of Environmental Clearance granted on 25.03.2010 and thus rendered yourself

liable for action under provisions of Environment (Protection) Act, 1986.

Accordingly, a notice is hereby given to you to explain as why Environmental

Clearance granted vide SEIAA/HR/10/53 dated 25.03.2010 and subsequent extension

granted forthe same vide memo no. SEIAA/HR/2021131 dated 05.01.2021 may not be

withdrawn.

However, before proceeding further, you are afforded an opportunity to appear

before the Authority on 28.01.2022 at 11.00 AM alongwith relevant documents related

to this matter. In case of failure, it will be presumed that you have nothing to

present/submit in the said case and further action as deem appropriate will be taken

within the ambit of relevant Act/Rules.

Further, You are directed to ensure to stoP all the develoPment

t&=**,"
--ehairrnf,r-

activities/expansion till the said case is finally decided'

SEIAA

SEIAA
I-
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 22nd December, 2014

S.O. 3252(E).-Whereas, a draft notification further to amend the notification number S.O 1555(E), dated the
14th September, 2006 (hereinafter referred to as the principal notification), was published, as required under sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986 in the Gazette of India ,Extraordinary, Part II, Section 3, Sub-
section (ii) vide number S.O. 2319, (E) dated the 11th September, 2014 (hereinafter referred to as the said notification),
inviting objections and suggestions from all persons likely to be affected thereby within a period of sixty days from the
date on which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 11th September, 2014;

And whereas, no objections or suggestions have been received in response to the said notification within the

specified period of sixty days;

Now, therefore, in exercise of the powers conferred by Sub-section (1) and clause (v) of Sub-section (2) of
Section 3 of the said Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
r::_,,;;~_"'::~"t (DrAtp~t;r"'~ Pll1,.~ 19Rfi, the__Ce__ntra__t_ Cl_To_ve_.rnmenthereby makes the following amendments in the said
,L....,.llVl.lV.lllLl",,lI,,, \1. lV ••••..••..••••V.L .••j .•.•..•..•.•"' •..•., - -- - - -

notification, nameiy:-

In the principal notification, in the Schedule, under C01UlT.ul (1), for item 8 relating to Building/Coustruction
Projects/Area Development Projects and Townships and sub-items 8 (a) and 8 (b) and the entries relating thereto,
specified there under, the following item, sub-items and entries shall be substituted, namely:-

(1) (2) (3) (4) (5)

"8
Building or Construction projects or Area Development projects and Townships

8 (a) Building and >20000 sq.mtrs The term "built up area" for the purpose of this notification

Construction and < 1,50,000 the built up or covered area on all floors put together

projects sq. mtrs. of including its basement and other service areas, which are

built up area proposed in the building or construction projects.

Note 1.- The proj ects or activities shall not include

industrial shed, school, college, hostel for educationa

institution, but such buildings shall ensure sustainable

environmental management, solid and liquid waste
management, rain -water harvesting and may use recyclec
materials such as fiyash bricks.

Note 2.- "General Conditions" shall not apply.

8 Townships Covering an area A project of Township and Area Development Projects

and Area of> 50 ha and or covered under this item shall require an Environmen

Development built up area> Assessment report and be appraised as Category 'Bl'

Projects 1,50,000 sq. mtrs Project.

Note.- "General Conditions" shall not apply.

[F. No. 19-2/2013-IA-IlI]

rvL.•••NOJ KUMAR SINGH, 1t. Secy.
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Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
Notification Number S.O. 1533(E), dated the 14th September, 2006 and was subsequently amended as follows:-

l. S.O. 1737 (E), dated the 11th October, 2007;

2. S.O. 3067 (E), dated the 1st December, 2009;

. 3. S.O. 695 (E), dated the 4th April, 2011;

4. S.O. 2896 (E), dated the 13th December, 2012;

5. S.0.674(E), dated the 13th March, 2013;

6. S.O. 2559 (E), dated the 22nd August, 2013 ;

7. S. O. 2731 (E), dated the 9th September, 2013;

8. S. O. 562(E), dated the 26th February 2014; and

9. S. O. 1599(E), dated the 25th June, 2Q14.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-l l 0064
and Published by the Controller of Publications, Delhi-l l 0054.
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Office AnubhaChambers <anubhachambersoffice@gmail.com>

In the case of Ramesh Malik v. Union of India E.A. No. 9 of 2021 in O.A. No. 78 of
2021
1 message

Anubha Agrawal <anubha.advocate@gmail.com> Mon, Apr 4, 2022 at 6:51 PM
To: secy-moef@nic.in, ronz.chd-mef@nic.in, seiaa-21@hry.gov.in, rameshmalik22@gmail.com
Bcc: anubhachambersoffice@gmail.com

Dear Sir,

Please find attached herewith service of reply filed in the above stated matter.

Regards,
Anubha Agrawal

 Ramesh Malik NGT Reply 02.04.2022 FINAL.pdf

-- 

Anubha Agrawal
C.A., M.B.A., LL.M. (Taxation) USA
Advocate on Record, Supreme Court of India
Office: E-53 (FF), Greater Kailash - II, New Delhi - 110048
+91- 9999750725, 011-41650725 (O)

DISCLAIMER: This communication is confidential and privileged and is

directed to and for the use of the addressee only. The recipient if

not the addressee should not use this message if erroneously received,

and access and use of this e-mail in any manner by anyone other than

the addressee is unauthorized. Before opening and accessing the

attachment, if any, please check and scan for virus.
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